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COUNCIL OF STATE.
Tuesday, 28th August, 19^4.

The Council met in the Council Chamber at Viceregal Lodge at Eleven 
of the Clock, the Honourable the President in the Chair.

SHORT NOlIdE QUESTIONS.
A mount reobived each year  by  the Civil A viation D epartment from

THE P etrol Ta x .

146. T he H onourable Mr. J. B. QLASS (on behalf of the Honourable 
Mr. E. Miller): (a) Will Government be pleased to state :

(i) the amount received each year by the Civil Aviation Department 
from the petrol tax since this was first inaugurated up to the 
present time ;

(h) the specific manner in wliich i‘: has been allocated each year, with 
details ?

(b) Will Government kindly give an undertaking to place similar informa
tion before Members of the Central I/egislature as soon as may be possible 
each year after the financial year has closed ?

T he H onourable Mr. D. G. MITCHELL : (a) Two statements are laid 
on the table, one showing the yield from the additional tax on petrol consumed 
for aviation purposes during the years 1929 to 1933, and the other showing 
the objects on which the Fund was expended during the financial years 1931-32 
to 1933-34 and the allotments made during the subsequent year. However, 
the Honourable Member will be interested to have at once a broad account of 
how the money has been allotted. The total yield of the tax to the head of 
Civil Aviation was rou ^ y  Rs. IJ lakhs. The chief heads to which allot- 
m^ts have been made are as follows :

(1) Experimental installations of Ughting of various kinds have cost 
Rs. 93,000.

, (2) The training of Indians for duties connected with civil aviation,
and scholarships granted to Indians for study in England amount- 
ed to Rs. 27,000.

(3) Experiments on the treatment of soils of aerodromes, to find out,
the cheapest efiicient methods of stabiUsing them, hl̂ ve cost̂  
(in round figures) Rs. 3,600.

(4) An experimental wireless telephone installation at Santa Cruz»
in co-operation with the aircraft of Messrs. Tata Sons, Lt;d.* 
cost Rs. 1,500.

( 411 )M104CS »



412 COUNCIL o r  STATE. [28th  A u g . 1934.

(5) Apparatus for meteorological research into atmospheric turbulence 
cost Bs. 1,500.

The remainder of the 1̂  lakhs coBMsts of an unspent balance and of 
small items relating to helium researph, aircraft material research, and the 
like.

(t) A statement will be placed bii[ore~the Members of the Central legis
lature during the Simla session each jeiu showing the objects on which 
Petrol Tax Fund has been expended during the previous financial year.

1. Statement showing the. ^iddjrom the additional tax on petrol cowmmed for aviation pur
poses dnring the ytara 1929 to 1933.

Year.
m9.
Id30
1931

1933

Totfd tax

Tax.
Rs.

6,500
16,760
34,000
41,600
67,200

1,64,960

II. Statement showing the ohjecte on which the Fund was expended from 1931-32 to 1934-3S

Object. 

1931-32.

Expenditim. 
B0,

IMmm rtsearckr-
of sam ito oi xiatuial ga« obtaju^ 

qU in India an4 Burma for helium 
opntont 

treatnymt—
iCxperimental treatment of soil at the oivil aero- 

 ̂ ' ̂ m e  at New Delhi by the Public Wo|̂ kB De- 
pavtoent

T ota l . .

1982<.33.
JWgMiiv-

Ppjpf)ba0e of two mobile flood-lights
Troining^

Finwcial aMistanoe to Bh^at B. La for train 
ing in England as a flying instructor

A^odrmnt treatmmt—
SKperiaentail treatment oi soil at the oivil aero 

drome at Now Delhi by the Burma Shell Oil 
Storage and Distributing Co. of India, Ltd

Beliwn research

Total

360

1,190

39,470

4,236

1,073
18

44,797



SHORT ^ x m n o irs . 41ft

: im H ,
L in in g—

Fjrovisiou of a flood-light at Karaefat Air
Port inoludixig the pay of the operator and me- 
ohanic ..

Provision of special type obstruotion lights for the 
W/T masts at the Mingaladon aerodroma 

Preliminary expenditure in oonnootion with the 
installation of an illuminated wind indicator 
at Karachi Air Port

Training—
Financial assistance to five ground engineer ap

prentices for advanced training in England 
in aeronautical engineering

ExptrimetUal tvireless instalUUion—
fixpenditare in connection with the installation of 

a tebphonic transmitting apparatus at Santa 
Ooz in ooonection with the provision of W/T 
facilities m the aircraft of Tata Sons» Ltd.

HdmB research . .

Total

1934*36.
L i^ n g —

Provision of a beacon at Uterla. including mainte
nance for the year 

Installation of an illuminated wind indicator at 
Karachi Air Port..

Extra expenditure in connection with the installa
tion of the fixed flood-light at Karachi Air Port

Ei^pmmental ojoasoUf t̂ion of ground at the civil 
landing ground at Bassein 

Expetrimeiitai bitumen treatment of grouzid at the 
Kacaohi Air Port 

r#WWWr-
Financial assistance to five ground ezigiii#«r apr 

prentices for advanced training in E^land in 
aeronautical engineering 

Scholarship and financ»ial assistance to Mr. P. P. 
Nasir, an aeronautical research student in Eng
land

Meteorological research—
Purchase of an accelerometer, research in atmoi- 

pheric turbulence 
Aimpfi fM/terial rmatfch^

l ^ p o ^  experimental equipment of an aeroplane 
with armour plate glass wind screens

Total

^panditHi^
Bm

23»920

2,862

360

8,000 Allotment.

1,600

36,664

22,600'

2,800

840

616

780

8,600

6̂ 700

1,600

260̂

Amounts sho^;^ 
represunt aUcit!̂  
mmU BUide. 
Aotoal expndk 
ture not 
known.

Grand Total of expenditure from the Fund .. 1,26*616
Balance unspent 28,434
Notb.—The amounts shown represent actual expenditure except where otherwise 

staged*



R a ilw ay  BRi0ass onJthb Ganges and  Sone R ivers .

147. T he H onourable Mr . HOSSAIN IMAM : Will Government «tate 
ilie foUo¥ning infoimation about the railway bridges on the rivers Ganges and 
Sone:

(i) What bridges are in dangetons condition ?
(it) What restrictions have been placed on railway traffic ?
(vii) What measures have been taken to safeguard these bridges !
(it)) Is any danger apprehended to the Hardinge Bridue or to its protec

tive works ?

T he H onourable Sir  GUTHRIE RUSSELL : (i) Non&,

(ii) and (Hi). So far as Government are aware no new restrictiooe have 
been imposed on account of the flood situation. The only restrictions on 
traffic at present are those that have been in force for some time, viz.y over 
the Ganges bridges at Benares and Garmukhtesar, where trains are restricted 
to a spe^ of 10 miles per hour ; in the former case due to the bridge not being 
up to the standard required for modern heavy loads and in the latter case 
due to the portals infringing standard dimensions.

(iv) None at present.

4 H  ootrKcaL o f  stATii. [2 8 th  Aug. 1934,

BILL PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE
TABLE.

SECRETARY o f  t h e  COUNCIL : Sir, in pursuance of rule 25 of the 
Indian Legislative Rules, I lay on the table copies of the BiU to provide for 
tbe modification and continuance of the prot^ion afforded to the iron and 
steel induBtry in British India, and to impose an excise duty for revenue pur- 
pofles upon certain steel, which was passed by the Legislative Assembly at its 
meeting held on the 27th August, 19S4.

RESOLUTION RE NATIONAL DEBT OF INDIA.

T he H onourable the PRESIDENT : The’ debate will now proceed 
on the Resolution moved by the Honourable^Mr. Hossain Imam on the 22nd 
August, 1934, namely,

** That this Ooancil reoommeiids to the Governor General in Counoil to form a Com- 
fnittee of experts and Members of this House to inquire into and report on the National 
Debt, the burden of foreign obligations, and the ways and means of reducing t^em w d to 
uggest improvements and modMoations in the preeent methods of raising loans ih India 

and abroad. ’



T he H onourable Mr . HOSSAIN IMAM (Bihar aud'Tpri^ : / Mutam- 
madan): This Resolution, Sir, which I have brought forward^deals with a sub
ject which is of importance to every country, and to India in particular, because 
of the fact that India is going to have constitutional reforms very shortly, 
by which we are supposed to get more powers. As you all know, India is not 
a sovereign state. At present our Legislatures have no final powers, and our 
people are not in a position to give a mandate to their representatives to pass 
rules and regulations and laws. We get our powers from the British Parlia- 

. ment.< It is for this reason that it is of special importance at the present 
moment, when the future is under consideration, that we should bring forward 
our grievances before the public and the British Government, so that in the 
aext constitution those anomalies may not obtain. The Wldte Paper, Sir, 
has no doubt advanced the position of India to a certain extent. I regard 
it as a great concession and one very beneficent to us, that we will not be 
in future under the East India Loans Act. That, Sir, is a step in the right 
direction but it cannot blind us to the fact that even now the White Paper 
flcheme is not quite satisfactory. It is lacking in many respects  ̂ and thofie 
defects I may point out later on.

Before we deal with the subject of India’s loans, I should like to give a 
birds'-eye view of how we have fared during the last 20 years. During the 
bat 20 years ending 31st March, 1934, we h ^  a net trade balance of Bs. 776 
crores. We have imported in that period Rs. 476 orores treasure including 
gold and silver ; and what is a more troublesome thing, Sity We have placed upon 
w r ahouldevs the burden of Rs. 270 crores of sterling loans dwring this penoi. 
Bir, it is a well-known fact, and does not need much argument to show that 
foreign debts are a very great burden. I should, in this connection, Sir, like to 
quote the opinion of the official Committee formed in, I think, 1927 to inquire 
into the National Debt of England, —I am referring to the Colwyn Committee. 
On page 26, paragraph 71, they say ;

** Mast of our witneeBas who disousaed the matter pointed to the oontrMt betwemiha 
internal debt, sm involT^ a mere tranafer of purohasing power within the oommnni^» 
and external M t, as inwlving a huMfer of goods and services to other countries**.

they  furthfi go on to say :

“  The service and redemption of the external ddft are decidedly more onerous in nalbitftt ki 
ihemsdvesy to the oowntry taken as a whole, than the service and redemption of ihe intermd 
4ebt*\

nds is, Sir, almost axiomatic that in the matter of internal debt Qovemment 
is a sort of clearing house whereby money is tak^n out of the pockets of 
of its people and put into those of others. It is really functioning in order 
to facilitate the more equitable distribution of wealth and as such it is doing 
ko harm to the community a whole. Nevertheless there is no doubt that 
even internal debts are sometimes hard if we take into account their effect on 

and incentivê  , to trade. That point also was ela]| r̂ated by this 
Oommittee but 1 need not go into it now.

NATIONAL DEBT OF INDIA. I K



fifr. B«MiH

Then, Sir, one more*import«iit aspect which I ahould Uke to straw beftwe 
-tke Hoiiae is that it is not merely the rnpeea, annas and pies we pay wfaidi 
eounts and which really makes up the harden of debt. It i» the 
fower of the monetf which we are paying which reaUy measures the b u r^  « f M)t. 
■In that connection too, Sir, I am indebted to this Committee for having gi*«ti 
their report on the English poation. Between 1920 and 1926, although 
was i^parently a fall of 10 per cent, in interest charges, if we look into tin 
Commodity prices and compare them with the basic figures at t^e index number 
4)f prices, we find that in England, between these fi /e years, the bnrden of 
faiterest charges increased by W per cent., whereas within a period of 10 yoars, 
the bnrden of Indian interest charges has increased by more than 100 per cent;, 
because of the great fall in commodity prices and of raw materials. The Secre
tary of State for India and the Qovernment of India have np till now cavriwd 
on this business of our national debt untrammeled by the Legislature. In 
Sngland, Parliament by the Appropriation Bill authorises the Treasury to 
take loans. Here we have no such legislation. We in India have no rigltt 
either to dictate to the Treasury the amount or the terms of the loans which they 
«re to take. The result is that sterling loans have beai floated at rotesmuch 
higher than corresponding Indian rates. I should like to quote a few statistiM. 
In 1931-22, we floated in India a loan of Ks. 49 crores at 6 per cent, ismediit 
|>ar, while we floated a loan in England for £7| million at 7 per cmt. issued «t 
iptr. The way in which this loan at 7 per cent, was doubled by being oooTeftad 
vto  8 per cent, irredeemable stock is also subject to criticiem, because it lias 
lacreased the burden of the external debt in the £ace value enormonsfy. 
M28, we floated in India a loan of Rs. 19| mores at 4 per cent, issued 
whefeas £7| million were floated in England per cent, rasued at 91|. in 
1829^, we floated two loans in India, one for Rs. 29 crores and another for 
Rs. 8 crores. The issue price of the first was 9&̂  and of the second 96 entH 
per cent. Whereas in England we floated a loan for £6 million at 99 at 6 per 
«oit. In this connection, I should like to remind the House of the figures 
wWch w ^  very kindly given to me by our Finance Secretary yeste^y—A e 
rate of exchange on the date of the flotation of this loan. This will go to sho# 
that it was not very unfavourable for us to take a loan in India. For instaoM, 
about this very loan which I have mentioned, the loan of 19^9-30, the exchaii^ 
iras Rs. 13*49 to the pound, a favourable rate. It was just a little below, 
IM doubt, but still it was not so bad as to just^  the issumg of a loan M «ae 
per cent, higher than the Indian rate. Takfe the loan which was floated ^  
England in May, 1933. We have just floated a loan of Rs. 15 crores at 3 
(wAt. issued at Fifteen days after that, we floated a loan of £12 
ilr Bn^atd at 4 per cent, and issued at 97.-----

HoKOVSABUt THE FRESIDEI9T: Are (iie conditions tiie same 
in both countries I

Tax tloNOTJliABLB Mtt. HOSSAIN IMAIH ; In Nov^iub^, We 
floated a loan in England at 97J at 3J per cent.

i W  oooMai. OF STATE. [28th  Auo. 1934.



Now, Sir, I come to my second charge that loans hftVe btoi floated on » 
inuch higher redemption yield than our market condi'ions justffied. It is a 
well-known principle of finance that the redemption yield on a new loan shotild 
be a little higher than the market quotation in order attract subscriptionB, but 
it should never be at such a premium as the Government of India indulge in. 
I will give only one out of many instances. In 1930, we issued a loan of £6 
niillions on 9th February, 1930. The loan was opened on that date and closed 
^n the same date. The amount of applications was £38*8 million, i.e., six to 

. seven times the amount floated. Why ? Because of the fact that the redemp
tion yidd on the market quotation of Government sterling securities was 6-5 
per cent, whereas this loan gave a redemption yield of 6 * 4 per cent, on earlier 
maturity and 6*6 per cent, on later maturity. A one per cent, higher rate 
would not be offered by any country except one on the verge of bankruptcy.

Then, Sir, there is great discrimination which the Government of India 
are now making between the facilities for rupee loans and sterling loana. I 
Tefer to the fact whereby sterling loans have been given the fecility of nxeJdng 
deferred payments, whereas in all the rupee loans issued recently, the payment 
has got to be made on the counter. Then, Sir, rupee loans could be floated 
much more advantageous rates than when it comes as a surprise or at inoppor- 
%tme moments in the market. An instance of manipulation was offered by the 
last 3| per cent. loan. There is now a premium of 2 J from the issue jHrice* 9k, 
tbe T re^ry has been in the habit of keeping large balances. If these balaaees 
tepresented the savings of former years, there could not be so much objectioai. 
Btit when we have uncovered debts of more than Rs. 200 crores, it is really 
Wthinkable why they should keep such huge balances as Rs. 57 crores in 1988 
and Rs. 44 crores last year. If they could manage their business with Bs. 24 
«rores, they will be having a saving of Rs. 80 laldis in the interest charges. 
The Acworth Committee on Railways reported that we should have a sinking 
fund for the railways. That report, made 12 years ago, has remained a dead 
tetter, and the railways sinking fund is tagged on to us and the railways arc 
ttot getting any ben^t. If they had their own sinking fuBid and reduced 
%heir Contribution to our sinking fund the amount of debt reduced thereby 
Would have been considerable.

Sir, our Reduction and Avoidance of Debt Fund has been mismanaged.
I make use of this word because I cannot find any other to express it. We 
know that it is not an orthodox sinking fund from which we are under comj^ui- 
sioki to buy up securities. Our provision from the very beginning has been fot 
teduction and avoidance of debt. That may be a good line but in efteot 
ted that it has been used simjdy to mask the ill-^c!Cts of the contraction of 
«toency, the withdrawal of silver rupees and their conversion into sterUiki; 
msets. In England and in all the Dominions there is a National Debt Goitt- 
mission which manages the provision for redemption of debt. All t h ^  
countries have provided for this for a long long time in order to remove these 
immies which are a temptation to a Finance Member, from his contrcri and 
vtilise them for the orthodox type of sinking fund operations. There are nt 
tlie present moment many securities held by this Debt Commiasion of the 
British Government. They have sometimes come in and purchased secu-
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rities directly from Govermnent without tlie manipulation of the market, and 
they have helped the Government no doubt, but with this difierence, that w b  
know the manner in which this fund is being worked and the real position of 
the treasury. Although I have hunted through the budget heads 1 could not 
find any head of account showing how this part of our funds was specifically 
spent. It is merged simply into the Government balances. We do not get 
any accounts from it. The result is that all this Rs. 60 crores which we have 
set aside for reduction or avoidance of debt during the last 10 years has been 
made up by the loss of Rs. 45 crores on account of contraction of currency. 
The one asset is covered by the other loss. If we had not this provision, then 
all this loss on account of silver sales would have come into the capital ac
count and we would have known that we have lost Rs. 45 crores on accounjt 
of this contraction of currency. That there is no proper sinking fund arrange
ment comes out clearly when we grasp the position of other Dominions. Most 
of them have got sterling funds. In their loan advertisements they specifically 
mention that they have a sinking fund in England of so much money which is 
utilised in such and such a way, so much for purchase of sterling debts, etO. 
We have nothing of the kind, with the rebult that our prestige and our positioti 
in the English market are very low. We have to take loans at 6̂  per cent̂ , 
as we did in 1931. It is really when you require the money that your credit 
should be high. When you are in funds you do not require money and, as k 
consequence, your credit is high and you can get money at a cheap rate* but you 
do not require it. This is happening now. It is a tragedy that our huge 
balance of Rs. 50 croies held in England in the G. S. R. is utilised not for tbd 
purpose of sustaining the credit of the Indian Gk)vemment but that it is ad̂  
ministered by the Debt Commissioners of England. In Mr. Hilton Young's 
book it is mentioned that this fund is administered by the British National 
Debt Commissioners. 1 wish to draw particular attention to the fact that m 
1933 on the 20th March I moved a R^olution asking that sterling commit
ments should be reduced and that Resolution was accepted by the Government. 
After that the first loan was floated in May. That warned us and we wanted to 
know whether Government had simply accepted the Resolution to throw it 
into the waste paper basket or whether they really meant to work it. I asked 
a question on the 16th September of the Finance Secretary about the specific 
loan which was falling due in December, 1933, whei^r it was intended to pay 
by taking an additional loan or whether it was to be paid out o f tieagurf 
balances. The reply I got was that they hoped to pay it from treasury balances. 
In spite of that the ^retary of State for India took a loan in November,
1933, at a time when we had not only ample resources but even more resources 
than were necessary. The balance with the Secretary of Stat« on 1st Septem
ber was £13 millions; on the 1st October it was £17 millions and on the 1st 
November £14 millions, ari still we went to the market and took a loan. 
Though it was only at p»r cent, it was unnecessary.

Now, Sif, T bav<* so fur dealt with the question of productive and unpro
ductive debi B Tliere are other obligations of the Government which also come 
into the disc wssiou and for which we want an inquiry made. Then the thicd 
iiem> whitli is the biggest item in our bill, is the lEimount of private^y^^w^^
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foreign capital in India. This has been estimated, by very competent autho
rities, at l^tween £800 and £1,000 millions. I am giving the official figures. 
This huge amount of invested capital requires from us an export of Rs. 50 
crores for which we do not get visible returns. No inquiry into this question 
has so far been made. There was no doubt an External Capital Committee, 
but its terms of reference were limited. The question was "  as to the flow of 
capital into India from external sources They went into the question and 
gave their recommendations as to what restriction should be placed on new

• capital coming in, and as to what kinds of investment there need be no restric
tion. But how are we to pay back all this money is a question which calls for 
a searching inquiry, especially in view of the fact that our trade balances, in 
merchandise, which used to be enormous, are now being reduced and 
in one year it had almost disappeared, being only Rs. 32 lakhs. We have 
now recovered slightly, but it is not sufficient. The relevant things in 
regard to trade balances are three. The first commitments each year is Govern
ment expenses in England and that comes to Rs. 34 or Rs. 36 crores a year, 
Then comes the interest charges on all this huge private capital to which I 
have referred which has been estimated to require Rs. 50 crores for interest 
payment. Then the third charge which I may call commercial chajrges are 
shipping, insurance, and other charges. Now, it is estimated that a balance of 
Rs. 100 crores is required to balance the account. The drain to which I referred, 
the interest on foreign capital, has multiplied and it, is borne out by trade 
figures. For 10 years ending 1914 the visible balance of accounts wae 
Rs. 5 *24 crores, for the 11 years ending 1929 it has gone uptoRs. 19*11 cror^ 
and for the five years ending 31st March, 1934 we find that it has gone up to the 
enormous figure of Rs. 33 • 92 crores—iin increase of 550 per cefU, on the 1914 
Jigvres. That shows that the amount of foreign capital which was invested in 
India is rising as well as the interest which was accruing is being re-invested 
in India, with the result that this burden is increasing to an unbearable extent.

Now, Sir, what I have asked the Government to do is not that they should 
accept all my allegations or that they should carry out all my suggestions. In 
order to justify my demand for an enquiry, I have brought forward these tilings. 
My demand is that the Government should appoint a committee which should 
go into details and come to conclusions and suggest to the Government ways 
and means of reducing all these burdens. We do not regard ourselves aa 
competent to give expert advice ; but at least when we make out a prima fade 
case that there is something to be looked into, I expect Government, if it is 
reasonable and wiUing to do the right things to appoint a committee of experts.
I put in word about the Members of this Council but if the Government has 
Any oons<dentious objections to the association of this HouBe on the committee,
I do not mind; they can take.it out. So louig there is some authority to 
examine th  ̂matter, which is not subject to any legislative control, it would 
satisfy u8. Not being under the L^islat^re, we cannot have the authority over 
them which other Parliaments have, but we can demand from them; if they aiie 

-above board, to bring the matter up before a committee and show that every
thing is aljt;̂ ight. t *

T he H onourable K han B ahadur Mian Sir 5*AZL-I-HUSAIN (Educa- 
-tion. Health and Lands ftJiember): Officials or fpreign experts ? .;
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The H onourable Mr. HOSSAIN IMAM: Any oiie, so long as he is ml 
expert, and the explanation of expert as given by His Excellency the Com- 
mander-in-Chief, would satisfy ns. Now, Sir, I wish to suggest ways erf 
reducing the burden---- -

T he H onourable the PRESIDENT : I am afraid your time is up now 
and you will please bring your remarks to a close.

The H okourable Mr. HOSSAIN IMAM: In three minutes, Sir.
In France they have earmarked some resources available for the purpbse 

of deibt reduction and handed it to casse-d amort ̂ Z'irmni. I also wish that we 
should do the same thing The profits from the Reserve Bank should be ear
marked for this purpose. Then there are other methods whereby we can reduce 
the burden—for instance, by purchase of gold in India, expansion of currency, 
pay of future entrants in rupees in place of sterling, cancellation of all these 
three notifications of the Finance Department exempting from income-tal 
certain incomes, stoppage of new foreign investment in India, and further 
reduction in the army expenses by negotiation with the British Government. 
We cannot ask them to do anything by forcing them, but we can do something 
by asking. The third way in which we can hdp in the matter is by a generotiB 
treatment by England in regard to the £16 millions. That, Sir, is a debt which is 
to all intents and purposes non-effective. For four years we have not paid any 
interest. It is only adorning our financial papers and it is no good either to 
India or to England. These are the reasons why I have asked Government 
to appoint a committee to inquire into these things. We are thankful to the 
Honourable Finance Member for being present here ; it is a matter of pleasure 
to us to see him here for the first time. (Applause.)

Sir, I move.
The H onourable Mr . P. C. D. CHARI (Burma : General): Sir, I wel* 

oknne this Reeolution as it gives us an opportunity of discussing our debt posi- 
tion caid our national debt, the credit of India in the world’s money market jattd 
the ways and means of debt redemption. Thanks to the consistent p̂ olicy 
followed by the Finance Members in recent years, the credit of India is v^ty 
4righ in the markets of the world. In adopting ways and mean« of devisftfî  
iifibt redemption and changing our debt policy with reference to the rateing <>f 
future loans care should be talceu that the credit of India which has been btrilt 
»p with great trouble should not be lessened in any way. According to tfie 
Convention reached in 1924 a basic figure is set apart for debt redemj t̂tttn 
evtery year and I believe it is Rs. 4 crores. In addition to this the iic^iAe 
from currency and mints have been added and we have also had ftoniie In 
the way of receipt under the La’ sanne Agrefement. But of late we have hbt 
l>een receiving our share tmdeor the La sanne Agreettient Imt mû ffe bear In 
mind that during the l2 years preceding 1933, a sum of about R«. 62̂ 40 hUis 
has gone to the sinking fund for debt redemption. We now find th&t dtttUg 
the current year, the l^ ic  figure has been reduced to Rs. 3 crores. We ttrtAt 
appeal to the Finance Department not to make raids on the aii^rtiaation ftHd 
£ot current financial needs.

There is one as{>ebt of Indian finance #hk8i is vttjr o tw i^ . lb
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the case of nation-building expenditure, in all cases where the expenditttre 
is of a non-revenue-producing k ind it is always met from current revenues. 
And in the case of our productive-debts, before incurring any loans for ex
penditure, Government has seen that the interest which is Iflcely to accrue 
from this productive expenditure brings in enough revenue to pay the interest 
on loans. Two thirds of these productive loans are loans wliich are taken 
for non-specific purposes are for railways and these have been utilised for 
the railways and we need not be anxious on account of these productive 
loans. About non-productive loans, it is not very much and it is within 
reasonable bounds and there is no reason for anxiety. In this connection, 
I would remind the House that we need not be in a hurry to pay off these 
unproductive loans. This is hardly the time for it and what would be the result 
of being in a hurry to pay these non-productive loans ? The result will be 
that we will have to increase taxation to a very much higher figure and as all 
Honourable Members are aware taxation is already very high indeed and has 
almost reached the breaking point. Any increase in taxation hampers the 
development of industry in the country and for the purpose of paying these 
Bon-productive loans we may wait to see our industries built up so that in 
a future era of prosperity people can stand heavier taxation with a view to 
pay off these unproductive loans. I want the Government to have in view the 
interests of the present taxpayer which are in conflict with the interests of fu tw  
f[enerations. If we are taxed unduly for the purpose of paying nnproductive 
loans we shall be unduly straining ourselves and retarding the progress of 
industrial enterprise with a view to benefitting future generations. After all, 
the benefit will not be very much even to future generations if we arrest indus
trial development. One thing, I would remind the Finance Department and 
tespecially the Honourable Finance Member, has to I e kept in view. I haiHi 
been repeatedly appealing to the Hono rable Finance Member for the last few 
years that it should be the policy of the Gov< mment of India to avdd raising 
foreign loans as much as possible. I am fully aware that owing to foreign 
commitments and especia'ly on account of meeting the liome (charges—and I see 
no prospect of reducing the home charges—the Government has to raise sterling 
loans, but all the same I wo impress upon the Finance Depaitmnet the 
aecessity of avoiding as much as possible raising sterling loans. The Honour  ̂
Able mover of the Resolution has given cogent reasons and it is not neceesai?y 
for me to deal with these qmestions at length as regards the necessity for avoiding 
^reign loans. The repercussions of these foreign commitments are quite 
obvious and the Government of India cannot have an independent finaodal 
policy if the foreign conunitments are unduly increased. In dealing with 

Resolution to suggest ways and tneans for debt redemption, we are faced 
"Wth one practical difficulty, and it is this. Most of the loans are dated ToaUft 

will take some years to mature. We cannot at the present stage anticipate 
Ihe conditions which may prevail at the time when these loans are lifcety to 
•fcrirtare. But the reasons given by the Honourable mover for the criticilBtn 
%iuch has been directed to the loans which have been ftoated iti the jpast 
Wry cogent and I hope the Government of India will bear it in mind in 
fcture loans and in adopting a policy in the matter of furtlier In this
fee^ection I may allude to one important thing which has been agitating the 
inndsofthepubKc. Honourable Members are all aware that under the Coii 
i f̂ess dispcnsaction a committee Was appointed to in][uire into the binding nattirt
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of the loans contracted by the Gk)vernment of India. Well, they have issued a 
report after a careful study and the reasons adduced by them appeal to me 
very much and have caught the popular fancy, but I should like to give a word 
of caution with reference to the proposals which have been recommended by the 
committee. It amounts to a repudiation of debts and I would not be a party to 
any proposals for the repudiation of debts. After all, is it a practical proposition"? 
Is it a thing which we can agitate for in practical politics ? I think it is likely to 
do more harm than good and is not likely to be of any benefit to the people of 
India. It is a very attractive proposition, no doubt, and people do not want 
to pay their debts if they can possibly avoid doing so. Whatever may be the 
origin of these debts, they have been contracted by Governments which were 
legally entitled to contract them and they are binding on India and we shall be 
merely ruining our financial credit in the money markets of the world by giving 
any support to the suggestions made in that committee’s report.

Sir, I welcome this Resolution. As the Honourable the mover of the 
Resolution has put it he has made a case for inquiry and it is necessary that the 
Finance Member who is practically an autocrat in the matter of debt poKoy 
should have, if not a direct control or check, at least a committee of experts to 
advice him as to policy. I hope the Government will accept a Resolution of 
this kind which merely asks for a committee to inquire and report on the 
national debt, the burden of foreign obligations and ways and means of re
ducing debt and I think the inclusion of some amateur fijaanoiers who may be 
foimd in this Council will be helpful. They will be in a position to influence to A 
large extent what I would call the extravagance or the over-con^ervatism of the 
Finance Member in following routine lines of policy and in having too mnoh 
regard for a cut and dried financial policy. And they may also be in a position 
to put the popular view point before the Finance Member who is otherwiae 
in an autocratic position in the matter of raising loans, etc.

With these words, Sir, I support the Resolution.
T he HoNomiABiE Sir JAMES GRIG6 (Finance Member); Sir, I am 

very glad indeed to have this opportunity of addressing this Honourable 
House. If I do 8 0  keeping one eye on the clock, I hope Honourable Membew 
will forgive me but the truth is I have duties to perform in another place and 
time presses and if therefore in the end I leave this debate to be finished by 
othetB, I hope it will be regarded as no deliberate incivility.

Sir, I agree in one thing at any rate with the Honourable the mover of th i 
Resolution. I agree that it relates to very important matters, matters which 
assume even grea^r importance with the imminence of the reforms. His actu|4 
proposal is to set up a conrniittee and the functions which the committee ^ 
designed to fulfil fall into three separate heads. I suggest that it will be useful 
tolpok at them imder those three heads. The first function of the committeii 
is jto enquire into and report on the national debt. Now, Sir, the facts about 
the debt of India are .well known. The Honourable mover of the Resolution 
wiJl forgive pie if I do not gp into them in such detail, and in such, if I pigy 
say so, remote detail as he did. Naturally, with the complete, fiimncial histoiy 
of India for the last 20 or 30 or 40 yearsl am not yet sp fan)il,i^ w  is- Thi
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total debt of India on the 31st March 1923, amounted to R«. 882 ctores. Of 
these, Bm. 633 crores were covered by interest-yielding assets. Cash balances 
and treasury balances generally represented Rs. 45 croresw These two to  ̂
gether add to Rs. 678 crores leaving a balance not covered by assets of Rs. 204 
orores. Let us look at the corresponding figures on the 31st March, 1934., 
The total debt was then Rs. 1,212 crores. The amount covered by interest- 
yielding assets is Rs. 977J crores ; cash balances and treasury balances, Rs. 27 
crores. Incidentally, the Honourable the mover of the Resolution gave 
some figures very different from that as the treasury balance. I do not know 
where he got those figures from. But in fact, treasiiry balances on the 31st 
March, 1934 were Rs. 27 crores. That is not very different from the normal 
figure of Rs. 24 crores which he advocates.

T h e  H o n o u r a b le  Mr. HOSSAIN IMAM : Does that include sterling 
balances ?

The Honourable Sir JAMES GRIGG : Complete treasury balances.
This leaves the debt not covered by productive or interest-yielding assets at 
Rs. 208 crores. Sir, the position then is this, that in 11 years there has been 
an increase in the debt by Rs. 330 crores. But the increase in the unproduc
tive debt, if I may use that term to save repeating not covered by interest' 
yielding assets ev^ry time“, is Rs. 4 crores. Incidentally, of the Rs. 208 crores 
of unproductive debt, Rs. 22*3 crores is represented by the outstanding 
balance of India’s contribution to the cost of the war, and, as the House knowft 
perfectly well, no interest is being paid on that balance at the present time. I 
should like to mention one very important point, which indeed was touched on 
by the Honourable Member, though in rather a different connection, namely, that 
very nearly two-thirds of the total debt is railway capital. From that single 
fact we can judge how important to the future credit position of India is a 
prosperous and solvent railway system. One of our present difficulties in 
India is that for some years past the Railway have not been paying their way, 
they have not been paying interest lately, much less providing for a sinking 
fund. Therefore, it is a matter of particular satisfaction to me, and I have no 
doubt to Honourable Members as well, that the recent traffic returns of the 
railways have shown a very much improved position. I do think this improved 
position betokens a quite definite improvement in the economic position of 
India. It does not necessarily immediately mean a corresponding improvement 
in the financial position of India, because it does not by any means imply 
that the railways will be inamediately paying a contribution to the general 
revenues of India. If and when the raUway revenues are fully recovered, I 
^m inclined to agree with the Honourable the mover of the Resolution that a 
separate sinking fund for the railways is a question which will require consi
deration. There is a great deal to be said in its favour. I daresay there are 
wguments against it also. But certainly it is a question which merits considera
tion. But of course that is only one aspect of the question, as I said in the 
begiiming of my remarks on the railway position. I am content to leave it 
at tins : that as far as I can make out, the most important single element in the 
credit position of India is the Railway budget and the ability of the Railway 
budget to meet all outstanding charges and io provide a surplus for amortiza
tion.
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All these facts which I  hmve dtod are definitely well known and ao comr: 

mittee is going to make them any clearer.
I win now pass oh to the second part of the Resolution, namely, “ thê  

burden of foreign obligations and the ways and means of reducing them 
There too, the House will, I hope, bear with me while I recite a few facts. On 
the 31st March, 1923, the sterling debt was £304 miUion. On the 31st March,
1934, it was £384 million. That looks rather a terrifying increase— £̂80 
million. But against that, we have got to set off the fact that during the period 
more than £100 million of railway capital expenditure has been incurred in 
England, so that, so far as unproductive debt is concerned, there has been at 
the end of 11 years an appreciable repatriation. Let me say at once that this 
is the policy of the Government of India, namely, to repatriate sterling debt 
whenever it is possible to do so. But repatriation of sterling debt cannot be 
carried out by a mere wave of the hand. There are two sets of transactions 
involved. First of all, you have got to raise rupee loans in India at lower rates 
of interest than those paid on the sterling loans which you wish to pay off. 
This presupposes a high credit in India, which means a sound budgetary posi
tion predominantly and also, in my view, there should be an obligation on the 
Grovemment of India to êe that the capital enterprises they undertake are 
remunerative, at any rate in the broad sense of the word, and that they should 
not embark on capital schemes purely for the sake of spending money, as has 
been advocated by some western economic experts. The second process in the 
repatriation of sterling loans is of course the translation into sterling of the 
rupees raised in India. This can only be done if the exchange is strong and 
available in good quantity. This again involves two things. First of all, there 
should be complete confidence in the credit and currency poKcy of the 
Grovemment of India, not only in India but also abroad, in London particularly. 
It also means that India’s balance of trade in the broadest sense— n̂ot 
in its narrow sense—should be favourable. In the modern world—if I 
may venture on a remark which may be regarded as controversial; I do 
not propose to labour it— în the modem world, a favourable balance of* 
trade is too often sought to be produced by restricting imports to the 
maximum possible extent. In my view, a much healthier way of creating a 
favourable balance of trade is to stimulate exports, and this is of particular 
importance to India whose main products are agricultural. Perhaps this is a 
convenient point for me to tum aside for one second and refer to the remarks 
of the Honourable the mover about privately-owned foreign capital in India. 
It seems to me that there is a good deal of misconception about this. T think 
on that the best single thing I can say about it is to refer to the remarks of 
the foreign experts appointed to assist the Central Banking Inquiry. As far 
as I remember, none of them came from the United Kingdom, at any rate not 

more than one and whether there was one I am not quite 
sure. Most of them were foreign or dominion experts. 

These foreign experts who cannot be presumed to have any predilection towards 
London said quite definitely and categorically that for a good many years to 
come India would need all the foreign capital it could get, and that it 
would be very well advised to make use of it. And personally I cannot see 
why foreign capital should not be used to develop the resources of the country,
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so loug as it ia quite clear that the foreign capital gets not an Axe^ive Uut a 
fair return and that the financial and economic condition ot India is bettered 
thereby. I do n,ot believe it is any good cutting off your nose to sprfeo your 
face. Well, there again on the subject of India's external debt the facts and the 
proceduife for dealing with it are perfectly well known and I do not tWnk that 
a committee will add appreciably, if at all, to our knowledge on the matter.

Now, the third and possibly the most important part of the Resolution 
. ia that the committee should suggest improvements and modifications in the pre
sent method of raisiug loans in India and abroad. And here, if I may be for
given for making an extremely elementary remark, may 1 say that the mo3t 
inaj)prtant factor in raising loans is the credit of the borrower and that no im
provements of machinery will enable a country whose financial position is 
unsound to borrow at a low rate of interest. That is the first and most vital 
oau îderation in the whole matter, platitudinous as it is. Luckily the credit 
of Governxu/ent of India now stands extremely high, both in India and in 
%glaad. The last issue in India was 3i per cent, at a price calcuUted to yield 
 ̂ sĵ ade over 3  ̂ per cent. That now stands at above par. So that in India 

Ipdia s crodit is on a basis slightly lower than 3̂  per cent. In London the 3| 
per c^nt. 1954-59 was issued at 97  ̂and now stands at 101. So again in 
^mdou top the credit of ludia is on a basis slightly lower than 3  ̂ per cent.
I bau^ to say that does not look to me as though th,ei*e is much room for 
ijapi|ti:ovem̂ t in India’s machinery for raising loans. Whatever may have 
>appen/ed in the remote past—and the Honourable Member made a great attack 
on the past policy of the Government of India in the matter of raising sterling 
ioaus—I think it is true to say that in recent years if you take into account the 
period of the loan and the redemption yield—I mean it is no use comparing 
a short tefm loan in India with a long term loan in England—if you take into 
accouiM* cpmparable issues, I think it is true to say that in recent years sterling 
Ipaus. have raided on slightly better terms than the rupee loans in India. 
Bnt ii3L ftfty casei, if I may repeat my somewhat obvious remark, the rates in 
Lpj(jidQB on India's cr^it in London and it is no good forgetting that, if

want ^  biprrqw sterling at a low rate, it is absolutely vital that t&e credit. 
oC Indift in Ix̂ î ôu should be preserved.

The Honourabls Mr . HOSSAIN IMAM : How should it he preserved ?
T he Honourable Sir JAMES GRIQG : I am only called upon to answer 

what is in my own particular sphere, by maintaining a sound financial poUej 
a?id by that ^ d  other methods creating a condition of confidence in London.

Honourable IJtember wants a. cpnmiittee to assist the Government to 
in^prove its methods of raising loans. As a matter of fact in every solvent 
couiitry in the world the question of raising loans is pre-eminently one for the 
ei êcutive Government in consultation of course with the Central Bank of the 
op^ntry concerned. Hitherto of course the functions of a Central Bank in 
ladia have b^en ctoied out by the Imperial Bank of India, and the Government 
of India have certainly enjoyed the whole-hearted co-operation of the authori* 
ti^ of that Bank, and I am glad to be able here today to pay a tribute to them 
on that account. In the near future we hope to have a Central Bank in the full
est sense of the word, and I have no doubt that even closer co-operation be
tween the Government and the Central Bank should be p0 3 sible and that we shall



[Sir James Grigg.] .
very soon after the institution of the Reserve Bank arrive at a position conipar- 
able to that which exists between the British Treasury and the Bank of England. 
Here, if I may digress a moment and refer to the Honourable Member's proposal 
to set up a National Debt Commission. I tliinkhe is under some misconcep
tion as to what functions the National Debt ConunlKRioners in England fulfil. 
I do not know whether he is prepared to take it from me, but I can assure him 
that the National Debt Commissioners carry out very nearly purely routine 
functions under the instructions of the Treasury and the Bank of England. 
The management of the public debt of Great Britain is entrusted to the Treasury 
in co-operation with the Bank of England. And that position is one which 
must prevail, that the people responsible, the department responsible for the 
financial policy generally must also be responsible for managing the public 
debt. So he would not get any forwarder if he set up a National Debt Com
mission on the English plan. It would merely be an extra wheel performing 
purely routine functions on the instructions of the Government. The machi
nery, as I have just said before I made that slight digression, for raising loan»̂  
in India must be the Government of India, which means the Finance Depart
ment of the Government of India in the strictest co-operation and consultation 
with the Reserve Bank. As regards sterling loans, of course our primary adviser 
is the Bank of England and that must necessarily be so. The Bank of England 
know more about the London market and have more experience in raising ster
ling loans than anybody else. And if you reflect, if you want an argument in 
favour of their competence, you have only to look at the way in which the con
version of the 5 pel* cent, war loan onto a ^  per cent, basis was undertaken in 
London and the ease and certainty and complete success with which that was 
carried out. Of course was an operation of the British Government, and 
Honourable Members may suggest—I hope they wont—that the Bank of Eng
land give  ̂better and more profitable advice to the Government of the United 
Kingdom than it gives to the Government of India. I think if you study the 
information about sterling issues which has recently been given to the 
Honourable Member in reply to a question in this House I think you must draw 
from that series of operations—particularly in recent years— t̂he assumption 
that the skill and knowledge of the Bank of England are as freely avaUable 
to the Government of India as they are to the Qovemment of the United King
dom.

No, Sir, I think our course is quite clear. I do not think any committee 
will make it a bit clearer. We must certainly in the first place press on with 
the establishment of a Reserve Bank. We must see that there is the fullest 
co-operation between it and the Government of India, and also between it and 
the Bank of England. 1 do not mean to say that there should be any position 
of subserviency, but I mean the fullest co-operation between the Reserve Bank 
and the Bank of England. Honourable Members will remember that one of 
the most important resolutions passed by the Geneva Conference in 1922— â 
resolution the neglect of which is very largely responsible for the troubles of 
the last 10 years in Western Europe and elsewhere in the world—was that there 
should be continuous co-operation between Central Banks. I believe that is a 
vital necessity of the future if the disasters of the past are not to be repeated*
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Then we muat ieiae every opportunity of converting our internal loans to a 
lower rate of interest. We must take every chance of repatriating our.sterling 
loans on favourable terms. In recent years I think India has been astound- 
ijagly successful in these two processes and I think sufficient evidence of that 
success is that our interest chaises fell from Bs. 13*87 crores in 1922-23 w  
Bs. 9 * 66 crcKres in 1933-34̂  and that I think is sufficient evidence of our success. 
Those two figures are sufficient refutation of the general burden of the Honour
able Member’s song that the public debt of India has been certainly mismanag- 

. ed.. In 11 years a reduction of something like 35 per cent, in the net interest 
charges on the indito public debt is no small achievement. Of course tl^s 
process of reducing your interest charges and converting your debt to a lower 
rate of interest and Tepatr^ting your sterling loan is a process which cannot 
be rushed. It is a process which demands constant vigila^ce and th  ̂ most 
disinterested information that the Government of In^ia can obtain. But more 
than that, Sir, it is a process which demands on our part a strict adherence to 
sound jBnance and an absence of Avhat the Chancellor of the Exchequer referred 
to as the imaginative finance advocated by Mr. KeyneS'and those of his school. 
I got the impression that the Honourable mover referred with a large measure 
of approval to the example of France. Honestly I do not think the present 
condition of the finances in France ought to provide )Ein example for India to 
eopy. I certainly prefer to think of the example of <3reat Britain as much 
more appropriate for us to copy ; and if we follow iexample of Great Britain, 
in due course we may be in the position of Great Britain and look to a relief 
of burdens.

Sir, the House will have gathered that the (Jovemment are unable to accept 
this Resolution. (Applause.)

The Howukable Pandit PRAKASH NABAIN SAPRU (United Provin
ces Southern : Non-Muhammadan): Sir, I am not a financier and I cannot follow 
the Honourable Mr. Hossain Imam or the Honourable Sir James Grigg in the 
financial and technical details. Sir, as a matter of fact I do not understand 
these—1 will not shock the House by using that word.. . . .  There are however 
just one or two aspects of the problem raised by this Resolution that I should like 
to stress before the Hotise in a non-technical manner. I have been intê rested 
in the constitutional question and what I find is that one of the arguments 
which is being employed for financial safeguards is that the British investor 
has invested large sums in this couiitry and that a large part of the debt of this 
country is sterling debt.

The Honottrable the PRESIDENT : Your statement is not correct.
The Honourable Pandit PRAKASH NARAIN SAPRU : I know that 

the major part of the debt is Indian rupee debt, I did not naean by the words 
large part that a larger parr was in sterling.

The HoNpURABLE the PRESIDENT: The Honourable the Finance 
Member has said that the sterling loan in aggregate wad £300 millions.

The HoNT̂ tTRAfette Pandit PRAKASH NARAIN SAPRU : Then in the
discussion on these financial sikfeguards, g i ^  importariofewas attached to the 
M104CS r
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. [Pandit PreJcash Naraia Sapru.]
sterling obligations of India and it was stressed that if complete financial res
ponsibility was transferred the credit of India would suffer in the British money 
market, that the British investor was nervous as to what would happen if com  ̂
plete financial responsibility was transferred. Now, Sir, I know that the 
internal rupee debt is nearly times the sterling debt and that this is an argu
ment which wjw employed by the Indian delegates in their memoranda against 
this appreheoiion that there would be any breakdown of the financial adminis
tration if complete financi(il responsibility is transferred. The point there
fore that I wisn to emphasise is that it is necessary, in order that we might be 
in a position to assume complete financial responsibility, to reduce the burden 
of the sterling debt—the burden of these foreign obligations. It is therefbre 
from this constitutional point of view, from the point of view of the Indian who 
desires cOTiplete control over the affairs of his country that I would ask the 
House to approach this qiicptiDn ; and as has been admirably pointed out in 
the JoiAt Memorandum of thii BHtish Indian Delegation the policy of the (3ov- 
emment of India should be to î educe the sterling debt as far as possible and as 
early as possible.

Then, Sir, I will ̂ o on to the next question of toancial obligations. Here 
again this question baa an intimate connec.tion with the constitutional issue in 
this country. One of the reasons for these financial safeguards is that Britain 
is interested in the financial condition of this country. She is going to control the 
army, large remittances have to be sent to England and there are pensions, 
gratuities and what are called home charges, which have to be met by the Indian 
exchequer. • Now, Sir,. I am not going into the past. We are not interested in 
the past. We have criticised your policies in the past in regard to various 
matters, ^he ê is the Congress Report in.r^^ard to the past. The Congress 
Re^rt has said noting which moderate Indian leaders like Dadabhai Naoroji, 
Gbkhale arid lloniesh Chandra ’tiutt have not said on various occasions in the 
past. But the ppint is, what are you going to do in r gard to the present and 
the future ? Are you going to allow this process of mortgaging to go on or 
are, you going to stop it ? How can we reduce the burden of foreign obliga
tion ? One obvious course is to push on with the policy of Indiistnization. 
I include the Indian Anny also. ' One other couiise is to reduce the British 
troops in this country—not necessarily (eliminate thejn inimediately, but go on 
gradually reducing them. It wais recognised in the first Round Table Con
ference that Indian thought attaches gireat importance to the question of reduc
tion of British troops. Reference may be made to the resolution of the Defence 
Sub*€ommittee o{ the first Roimd:Tab)e Conference. These are some pf the 
methods in , which ,the forejlgn obligations of India can be reduced and if these 
foreign obligations are ^ u p ^  the raison d'etre for these financial safeguards 
will disappear and we are interest^ in the disappearance these financial safê  
guards. Sir, as a matter of fact, the position under the White Paper scheme  ̂
;fchat the . Finance. MinistfBr will occiapy is not very enviable. JBe ,ŵ ll not be 
able to control .t̂ ê Imri pperations of the <^veni^ent of India ; he will be 
subject to the control of the Governor General in regara to iihe loan operations 
of the Goviemment o£ India. , Jtte will not be abl  ̂ to pojitrpl the cup«noy and 
exchange operations oi theN6ov^wi«nt pf lodia.
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He will have a financial adviser to advise him and the Governor G^nml will 
also have the same financial adviser to advise him. Well, Sir, it will not be a 
very enviable position for him. He will be merely a tax-gatherer for the several 
departments of the administration. Therefore, Sir, we are very much interested 
in seeing that genuine and not spurious financial responsibility is transferred 
and you will not transfer this genuine financial responsibility until you reduce 
the burden of these foreign obligations. It is from this point of view that I 
should like the House to conskier this question. And this is an aspect which I 
should like to stress. Sir, a great deal was said about foreign capital. I 
recognise the educative worth of foreign capital. There is no Indian who does 
not recognise it. But there is foreign capital and (oteign capital. Here if you 
have British firms or if you give British firms the same facilities as you give to 
Indian firms; that is to say, if you do not dkcriminate at all, then the difficulty 
is that not merely the interest but all the profits go out of the country.

T he H onourable the PRESIDENT: I am afraid you are digressing 
from tihe iferins of the Resolution.

The Honourable Pandit PRAKASH NARAIN SAPRU : I was just 
pointing out the ways in which this burden might be reduced. However, I will 
not go further into these details. I will merdy content myself with saying that 
there is a case for inquiry and I would also before I wind î p refer to the recom
mendation of the Joint Memorandum and say that this is wBat 4adliould be done 
in future :

Future Indian sterling loans should be raisod on behalf of the Government of India 
by the Hi^h Comraiaaioiier or some other suitable agency. The Seoretaiy of State in bis 
evidence before the Committee recognises the justification for a change in the present prooe- 
duro. The question has a political aspect since the neoesMty of seouring the position of the 
British investor is one of the principal justifications for the financial safeguards. We realise 
any change in procedure might result in a higher rate for Indian loans but think this 
possibility must be faced by India at some time or -other

Sir, with these few words, I give my support to the Resolution.
The Honourable Mr. HOSSAIN IMAM: Sir, the figures which have 

been given by the Honourable the l înance Member to substantiate the claim 
that the Finance Department have been carrying out their work properly are 
in my opinion not si^cient to establish their case. lie intimated first of all, 
Sir, that the uncovered debt had increased only by Rs. 4 crores during tie 
peri<  ̂of 11 years. But if he had cared to show what was the increase in the 
sterling obligations ‘which had increased during these 11 years of uncovered 
debts, then the whole thing would have been exposed. We have no doubt 
increased our interest-bearing assets but they have been financed—at lea«t the 
capital account of these departments— f̂rom rupee debts and rupee obligations. 
The one thihg which has been of very great help to the (Jovemment of India waâ  
not the funded debts, but these other obligations which come into the form of 
cash certificates, the savinjg banks, the balances of the provident fund accounts, 
and of these thousand and one other obligations. Then, Sir, he stressed the 
fact that the interest pa)rment for uncover^ assets that we hiave been makmg 
has been reduc^ fipc«n Rs; 13 crores to Rs. 9 crores between diis period of 11 
yeais which no doubts repre^nts a reduction of Rs. 4 cr<̂ es. But,4^, here too 

liAs Hot been mentioned of the sterling paymeati. I hftd throughout 
dealt with the sterling payments. And in addition to that ih» tUng I had
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[Ms. ,Hoseam Imam.]
stressed in the beginning, that it is really the purchasing power of money and 
not merely the amount in token coins which makes up the burden of debt, was 
overlooked. If the debt is measured on that basis, Sir, it will be found that our 
present payment evien at the reduced figure is 100 per cent, is more onerous 
than it was in the first instance because, after all, payment is made in goods 
a^d services, and so ifar a)9 goods and services are concerned, they are at a 
reduced rate and therefore measured in that way you will find that the burden 
is greatly increiased.

He asked me, Sir, where I got my figures of the huge treasury balances. 
My authority was the Report of the Controller of Currency for 193^34, State
ment No. 24, in which we find at the end that the figure Rs. 44*79 crores is 
in^tioned instead of Rs. 27 crores that was quoted by the Finance Member. 
Sir, the Honoi^able the Finance Member was kind enough to suggest to us that 
our credit in England cannot be improved by improving the machinery. It is 
only the credit of the country which has any effect on the mentality of world 
markets. There I beg to differ, tie was only speaking with reference to the rate 
of interest. As to that, I will give a concrete example of how India itself acted, 
lam  referring, Sir, to the two loans which were floated by tlie Government of 
India within the jperiod of a month and a half. One was at per cent, due in 
1938-40 and the other was at 4J per cent. They were issued within a month of 
each other but there was a difference of one per cent, in the rate of interest. That 
was simply done by moving the machinery. The first loan was floated not at a 
moment when securities had sufficiently improved. They were rather in a 
hurry. They were so much afraid of having paid 6J per cent, on the t rebury 
bills that they thought they had better pay as much as they could, and perhaps 
when the time waa past they would be in a worse position. It was imcalled for. 
The position was improving continuously, until we came to this position in the 
loan market to which the Honourable Member had referred. We could float 
a loan at slightly higher than ^  per cent. This, I believe, is the first time that 
we have been able to do this since the war.

Sir, as regards the functions of the National Debt Commissioners, I beg 
to differ from the llonour îble the Finance Member. They are the custodians 
oif the money that comes from the post ofcces and of the money that comes 
from other sources as, for instance, the G. S. 1̂ ., besides the siting fuî d. 
The Treasury has absolutely no control over their manipulations. Then 
he said that the Bank of England which succeeded in converting the huge 
£2,000 million 5 per cent, war loan is available to us, and if England coijld do 
this, why should we not do it ? As my Honourable friend Mr. Sapm has r ^  
from the Memorandum, we prefer to consult our own authonties, alth^gh it 
may mean a little loss because we capnot always rely on others to carry our 
burden. One day we will have to shoulder our burden. We wish to get into 
training and do iiot ^sh to be treated as children.

1 now ctmte to the basic question whether the (Jovemment of India’s 
Action BO fttr hak been so good that there is no room for iriiprovement. With a 
lieriiflftture wWcli has no cemtrol; the executive has a fi^  hand. In a respon- 
siWe' ooratry this ‘mfl not h a ^ h . The Cohv'yn Comttitliee *^s formed, if
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I may be excused from again referring to the terms of reference of thi« Com
mittee, not only to find out the effect of the national debt on taxation but also 
to examine the modus operandi, and it has m ^e any number of suggestions bn 
the method of the Treasury itself. 1 will refer to paragraph  ̂ 999, etc., in* 
which they have referrW’ to debt redemption and taxation. They liave there 
criticised the methods which the British Treasuiy h;*ive adopted of attaching 
a special sinking fund to special Ibans. They criticise the policy whereby loans 
have been float^ at a small rate of interest and at a great discount, at 60, 55 or 

• 70. This policy of the British Government has been very severely criticised 
by this Colwyn Committee. Do we understand, Sir, that the executive of India 
think that the British financier is ignorant; that there is need of a committee 
to sit in judgment on the action of the British Treasury but that there is no 
need for any one to sit in judgmeiit on the" actions of the British officials in 
India ? If that is their attitude, T have nothing further to add to convince 
them.

Sir, the Honourable Mr. Chari remarked that our sterling debts and rupee 
debts were mostly covert by interest-paying assets. I find that railways 
are in a hurry to invest money which the Honoura ĵle the Finance Member 
rightly condemned just now. They have invested money in items which are 
anything but pa)riiig. I refer to three glaring exan^es of how money 
been invited without adequate care. One is the Suk&ur Barrage. Every 
one knows that to the Rs. 20 crores spent, ŵ  have alreiady added Rs. 6 cirores 
as interest charges and the scheme is not yet ready. Then there has been 5̂1} 
the expenditure on new railways which was the subject of discussion only 
last evening in the otlier place. Then come the loans given to States. Some 
of them have almost been forced on the Staies’ in order to facilitate works 
which are giving no return.

T he H onourable the PRESIDENT : Whose fault is that ? Ihe 
Stateŝ  or the Government’s ?

The H onourable Mr . H0S8A1N IMAM: Government advance 
money, compelling them to take money. I know that one State has been 
practically forced to take money in spite of their unwUlingness. Enormous 
sums of money have been given in thî  way.

The H on ou ra b le  Khan Bahax)ub Mian S ir FAZL-I-HU8A1N: What
for ?

The Honouhabij Mr. HOSSAIN IMAJI : To undertake engineering 
works that do not pay. Works wlish are estimated to give more water and 
which they do not ̂ ive. Any amount of mismanagement is going oh.

The H o n o u r a b le  Mr. P. C. D. CHARI: To relieve British unemploy-' 
ment ?

T he H onourable Mr. HOSSAIN IMAM : That is one of the reasot.s. 
We see the same thing in the case of the Hardinge Bridge. The Hondiir^tle 
Member said that we ne^ not worry about tlie uncovered portion df ffee^debt 
which amounted to only Rs. 208 crores. We can measure tlie burdei not by 
the amount outstanding but by tie amount which i« left over aftet expendi
ture. If a man gets an income of Rs. 100 and spends cinly Rs. 56, he is a
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flossain Imam.]
gainer by Rs. 50 ; but a man whb haB got an income of a lakh aiid spends 
Rs. l i  lakhs, is poorer by a quarter lakh.

T he H onourable the PRESIDENT : The Honourable Member has 
only a minute to finish hia peech.

T he H onourable Mr. HOSSAIN IMAM: The non-acceptance of my 
Resolution was only t6 be expectol, because from an irresponsible execuU^ one 
cannot expect anything efse. But I am very much afraid that the Gpvermnent 
are not so well-managed and bona fide as not to need a committee of enquiry.

Sir, I press my Resolution.
T he H onourable Sir  ALAN PARSONS (Finance Secretary) : Sir, I 

should like to make just one or two short observations ; I do not propose to re
capitulate what the Honourable Sir James Grigg has said. I only rise to 
deal with a few points raised by the Honourable Mr. Sapru and one or two 
points mentioned by the last speaker, the Honourable Mr. Hossain Imam. 
We have no quarrel with the Honourable Mr. Sapru with regard to the necessity 
of reducing, as opportunity arises for doing so, our external borrowings when 
we can replace then by cheap rupee loans ; nor do I disagree with his argument 
that one of the methods to accelerate that process would be to reduce our 
foreign obligations. But as he is well aware, that process has been for several 
years steadily pursued. He referred to a passage in a document—I do not 
know exactly from which document------

The Honourable Panpit PRAKASH NARAIN SAPRU: The Joint 
Memorandum of the Indian Delegates to the Joint Select Committee.

T he H onourable Sir  ALAN PARSONS------ în which I understand it
to be recommended that our loan transactions in England should be conducted 
through the High Commissioner. There is nothing in the Honourable Sir James 
Grigg’s remarks to derogate from that recommendation. All it means is this, 
that whereas at present the negotiations for the flotation or conver =»ion of loans 
are conducted between the Secretary of State and the Bank of England, in 
future the High Commissioner should replace the Secretary of State. That is 
all I have to say with regard to the Honourable Mr. Saprû s remarks.

There are two points which were mentioned by the Honourable Mr. Hossain 
Imam. First, with regard to the establishment of National Debt Commission
ers. I took an opportunity of speaking to the Honourable the Finance Mem
ber about that and he told me that whatever might be their technical functions 
with regard to investing monies which come into their hands, I understand in 
effect that is done entirely under the orders of the British Treasury. Finally, 
the Honourable Member suggested as a reason for a committee to enquire into 
our machinery that fairly recently we issued two loans at a short interval, 
actually the rate of interest on the second loan was considerably lower than on 
the first loan. I have forgotten what the exact year was, but may I inform him 
"that the machinery we employed on both those occasions was exactly the samp, 
and to put that forward as an argument that a committee to inquire into that 
machinery should be appointed seems to me slightly far fetched.

Sir, I oppose the Resolution.
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T he H onourable the PKBSIDENT : Resolution moteA : ^
“ That this Council rooommends to the Governor General in Council to form a Com* 

mittee of explert̂  ahd Members of thî  Hotise to enquire ihto and repbrt on the Nfttioniil 
Debt, th€i burden of foreign obligati<ms, and the wa3rg and means of r^ucing t h ^  'and tb 
suggest improvements and modifioations in the present method of raising loans ki India 
and abroad.'*

The Question is :
“  That that Resolution be adopted."
The Motion was negatived.

NATItmAL r>EBr OF Ilrt>IA. 43S

RESOLUTION HE LEVY OF CUSTOMS DUTIES ON ALL FOREIGN 
GOODS ENTERING INDIA fJEIOM LAND FRONTIERS.

The H onoubable Mr . HOSSAIN IMAM (Bihai and Oiiaea: Muham* 
madan): Sir, I rise to lay before the House the following Resolutioh:

‘̂ This Council recommends to the Governor General in Council to impose the same 
customs duties on aU foreign goods entering British India from land frontiers, as is levied 
at the British Indian ports.”

First of all, Sir, I should like to acknowledge my indebtedness to the 
Finance Department of the Government of India for having given me the idea 
of bringing forward this Resolution. When I was looking into the Reports 
of the Round Table Conference, I came across a Memomiiium in which the 
Finance Depkrtment gaVe their version of the facts on federal finance. They 
took up a very strong stand on this question, and specifically mentioned that it 
would' be somewhat uiijust to expect British India to carry all the burden while 
the States should be the gainers and pay nothing towards federal costs. Sir, 
on page 501, paragraph 31 of the “ Memorandum on Federal Finance by the 
Finance Department of th  ̂Government of India it is said as follows:

“ Oh the other hand there are numerous ixlstances in which fhe States would not, 
tkhless existing aii*angem^nts are altered, be making their contributioii' td ibdefai revenues. 
This fact aiTises out of the favourable position oooupied by themaritime Stages and Kashmir 
in regard to customs duty

On page 503 the Finance Department says:
‘ ‘ Whiliei existing tii^aties cannbt be ignoredV it wouW of oourso be iUogical to allow 

nuititiim Staies to enter the Federation and still retain both (a> thoduty on iilterl&al 
consumption, and (h) a share of the customs duty on goods passing though British India
These remarks wen* mainly responsible for my bringing forward thia Redo* 
lutibn.

Sir, if we go deeply ildto the history of these Indian States we find that, 
as the Davidsoh Committee had exhaustively dealt with this question, the States 
can be classified into dozens of compartments. Of these the maritime States 
in Kathiawar, with which the Finance I)epartmeiit has dealt, come into a class 
by themselves. There is a class of States embracing thos '̂ which had lio pre- 
viotis sovereignty until it was conferred by the Govetnmettt of India, Kashmir 
is one of thes6. The othet States with ^ ich  we have to deal were under the 
suzerainty of the Peshwas and Baroda-----

The Honourable the PRESIDENT : We need not go into the history 
of those States for the purpose of our Resolution.



T he H pnoujeublb Mr . HOSSAilN IMAM: I  would especially draw 
attention to the fact that in the Davidson Committee Rê port they have made 
a distinction between those States which oame into treaty relations with the 
East India Company on an equal basis and held suxerainty from before, and 
those States which acquired suzerainty as a gift from the East India Company 
and came into existence afterwards.

T he H onou babie  the PRESIDEKT : You aie entitled to refer to that 
but please do not go into the history.

The Honourable Mr. HOSSAIN IMAM : I will refer to the maritime 
States first. These States were not in a position to have any customs until 
1860 as they were but vassak. The States were given power to impose customs 
duty by a treaty, dated 23rd October, 1860, under Evolution No, 836 of the 
Bombay Government. This treaty gaVe one of the States in Kathiawar 
power to impose customs duty, at the same rates as in the British Indian ports, 
and in exchange therefor they were pven the privileges of a British port and 
the same statua. But the Government of India retained for itself two-fifths 
share in the customs income. In 1865 this treaty was revised̂  and in exchange 
for two amounts of money, one of Rs. 6,890-2-2 and the other of about 
Rs. 2,000 odd, which the British Government had topay to the State concerned, 
the two-fifths share of the customs income was given up. The reason was very 
plain. Then we did not have the heavy customs duties which we are having 
nowadays. As a matter of fact between the years 1865 and 1895 to all inputs 
and purposes we had no tariffs at all. We bdieved fully in the theory of free 
trade, with the result that what was thought at that moment to be quite fair 
has now become not an exchange but a robbery. That particular State has 
collected Rs. 51 lakhs each year on the average as customs duty, out of whiijh 
British India do not receive a single pie. Now the basic principle of the constir 
tution is that taxation must be imposed by the authority of the people and its 
proceeds should be utilised for the benefit of the people concerned. Here by 
giving a privileged position to the State concerned, we are doing an injusti((?e 
to British Indians, because on that amount oi goods which come in from that 
State into British Indian territories the consumers have to pay the price plus the 
duty. That duty is not utilised by the Government of India; that money ought 
to have been spent not for the advantage of the people living in States, but for 
British India proper. The question may arise what are th  ̂ rights of the 
British Indian people in the matter of this customs duty ? We, Sir, in British 
India have been functioning as a central authority, and the function of the 
central authority is to safeguard the State from foreign aggressions; other 
obligations of the Central Government are being discharged by the Government 
of India, but defence is not for the benefit of British Indians alone but for the 
benefit of the whole of geographical India ; and as such we are perfectly justified 
in keeping the proceeds of this indirect taxation and spending it on the defence 
of India. If we compare our defence budget and the customs income we find 
that they mostly balaince themselves. Other receipts like income-tax have got 
nothing to do with States and the people there are free and we do not grudge 
them, because that part of the proceeds is utilised by the Government of India 
for the benefit of British Indians themselves. Now, Sir, this was the history
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of the maritime State of Kathiawar. When the Viramgam Line was ftret 
imposed there was a gr^t hue and cry and after some representations from 
those maritime States it was lifted. When we found that our financial con
ditions were not better, Government decided to re-impose the Viramgam 
Line in 1927. We find that we have been collecting a good deal of money 
in customs from the Viramgam Line. The fijt»re which the Davidson Com
mittee gave was that we were making from this impositibn something like 
Hs. 123 lakhs, because we were taxing all the goods that were entering from 
certain States, notably Nawanagar ; other States also pay a little out of their 
income, so that the additional income of Rs. 123 lakhs on the figured of the 1 ^  
year for which figures were submitted to that Committee was the n^ gain. 
They also considered the possibility of moving the Viramgam Line to a pla^ 
on the borders of the maritime States themselves and if that procedure had been 
adopted we would have had a further saving of something like Rs. 30 lakhs. 
I am not concerned with that. My particular concern is that if this kind of 
treaty has been entered into we must try and honour it only ds far as possibley 
but when one finds one is in great difficulties one has no resource left but 
denounce it. The Government of India has already given us the lead by 
denouncing the Japansese Treaty. That is one of the things which we can 
do in the case of these States. If we cannot bring them to their senses and 
arrive at some satisfactory solution about thes  ̂rights and privileges as far as 
customs income is concerned, then we have no resource left bjut to denounce 
the treaty and impose full customs duty on goods passing from all those 
States*

The H onourable Sa iyid  RAZA ALI (United Provinces: Nominated 
Non-Official): Then customs duty will be levied twice over. First the State 
levies it and then you want to charge another duty ; it will be twice over.

The Honourable Mr. HQSSAIN IMAM : That is why my Resolution 
says that the same customs duty as is levied in British ports should be levied. 
There is no doubt niy wording is not very happy. All goods entering British 
India from land frontiers may mean land frontiers of internal States also. 
That would be impossible for the Customs Department to do. We all know 
that only a few months ago we were surprised to hear that silver was coming 
out to India from Persia, because there ŵae some sort of agreement between 
the Government of India and Persia to import goods free of duty. WTiat did. 
the Government do ? The Government at once issued a notification saying that 
import from that part of silver is prohibited. If they had not taken this step 
the silver market of Bombay would have been simply demoralised. Government 
has given a second lead and that is a ttep in the right direction. We are not 
condenming them for that, but we wish that they should carry the thing to its 
logical conclusion. The position of Kashmir is unique in many respects. The 
original treaty with Kashmir did not give them any rights or privileges which 
they now enjoy. In the original Treaty of 1845 the Maharaja of Kashmir 
was expressly asked to allow the trade between Chinese Turkestan and India to 
be duty-free. But in the Agreement of 1870 some concessions were given to 
the Kashmir Darbar.

The H onourable the PRESIDENT : Ypur Resohttioii merely refers tf> 
Kathiawar porta.



Thb H onourable Mk. HOSSAIN IMAM : It refers to all the land frontiers 
o f India including the Punjab. I am not, however, going to labour the point. 
I will simply mention the conclusions of the Davidson Oonmiittee on this 
question. Under the Treaty of 1870 they had to refrain from taxing all 
merchandise passing through the State by the Central Asian trade route, so 
that there may be free trade between British India and Central Asia. And 
in exchwge for that they were told that they would be allowed to import 
things in to Kashmir State free. Therefore the position of Kashmir is not so 
unjustifiable as that of one of the maritime States. But, Sir, what happened ? 
Formerly the Central Asian trade was of greater value and the trade passing 
from British India into Kashmir was of small value. The amount of qustoms 
duty which the Kashmir Darbar would have received from British India varied 
between Rs. 1 and Rs. 2 lakhs. As long as that continued, no one thought 
about it. Now the tables are turned altogether. Now the, customs duty 
has risen as high as Rs. 29 lakhs and the fair average value of the Statea' customs’ 
share at the present, time could not be reckoned at less than Rs. 25 lakhs per 
annum. That shows that when our own finances are depleted, and we are hard 
put to .find ways and means of meeting our own budget, if we ailow such loop
holes for eetcape of customs income, we will be no where. I therefore appeal 
to the Government to ^ke steps in order to bring the condition of our customs 
duties more in consonance with the ethics of the present day.

Sir, I move.

T he H onourable Mr . T. A. STEWART (Commerce Secretary): Sir, 
j I have listened with very great interest to the speech of the

Honourable mover of this Resolution but when I tell him 
that the question of imposing the same customs duties on all foreign goods enter
ing British India from land, frontiers is now receiving the consideration of the 
Government of India he wiU undeitetand that at thiB stage Govemiiieht cannot 
accept the R^lution that he has just moved. If however he does not desire 
to press the Resolution today, I undertake to pass bn to the various depart
ments 9oncemed the considerations which he has urged on the floor orthe 
House today.

T he H onourable Mr. HOSSAIN IMAM : Will the Honourable Member 
be in a position to make a statement during the next sessibn on the action 
that Government propose to take ?

T he H onourable Mr . T. A. STEWART : I, Sir, can only speak for one 
department. There ate more than one department concerned and I can make 
no categorical statement of the kind that the Honourable Member desires.

The Resolution was, by leave of the Council, withdrawn.
The Council then adjourned for Lunch till Half Past Two of the Clock.
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The Council re-assembled after Lunch at Half Past Two of the Clock, the 
Honbui âble the President in the Chair.



RESOLUTION RE-ENACTMENT OF REPRESSIVE LEGISLATION 
AFTER THE EXPIRY OF ITS TIME-LIMIT.

T he H onourable Sir  PHIROZE SETHNA (Bombay; Non-Muham- 
madan): Sir, I beg to move :

“ That this Council recommends to the Governor General in Council that having regard 
to the improvement m the political situation, and in |>articular to the decisiom of th^ Indian 
National Congress to suspend civil disobedience and to contest elections to legislatures, he

be pleased to make a declaration that the repressive legislation enacted idth a view U) 
meeting and putting down the civil disobedience movement will not be re-enacted after the 
expiry of its time-limit, provided that in the meanwhile civil d i s o b e d ie n c e  is  not revived

Sir, this Resolution is a simple one. It makea an appeal .to Govermnept 
to declare that such legislation as is placed on the Statute-book duriug the last 
few years with a view to meeting the civil disobedience movement will not be 
re-enacted after the expirj  ̂of its time limit, and it makes this appef̂ l pn the 
ground that the political situation has recently undergone such improvement as 
to justify such a declaration.

Let me briefly review the course of events during the past few y;eai*S. In 
1932 the Indian National Conoress re-started the civil disobedience movement 
and in order to meet it His Excellency the Governor General issued a series of 
Ordinances. The Congress leaders and thousands of their followers whose 
numbers ran into five figures were arrested and impri'-oned and the struggle 
between the Congress and the Government went on for some time. The 
Working (Committee of the Congress and other Corigreds organizations were 
nptified ŝ illegal though the Congress itself was not so notified. Mass civil 
disobedience was rampant for aome time, but it soon discovered it could 
not maintain its ground against the severe measures adopted by Government to 
put it down. In July, 1932 a consolidated Ordinance was promulgated embody
ing the proviaions of the various Ordinances issued to stamp out the movement 
and in the Simla sessions of the Indian Legislature of the same year a Bill 
was passed embodying the main provisions of the consolidated Ordinance. This 
Act, called the Criminal Law Ainendment Act, 1932, is limiteii in its operation 
to a period of three years and its life will exp’re in December, 1935.

The civil disobedience movement spent its force, and about this time last 
year, voices were, heard from within the Congress camp itself asking for its 
suspension and for a change in the policy of the Congress. About a year ago, 
an informal conference of members of the Congress was held at Poona, and as a 
result of its deliberations to the surprise of all Mr. Gandhi announced thtit mass 
q̂ yil disobedience would be suspended and only individual civil disobedience 
should be practised. This was an admission of defeat but an honest admission 
which I believe was appreciated in his own ranks as well. This call for individu
al civil disobedience however met with little response and the civil disobedi
ence movement, both mass and individual, virtually ceased to exist from that 
time.

With the practical ces ation of the civil disobedience movement, the 
feeling for its formal suspension grew in Congress circles. In May last, some 
prominent Congress leaders met at Ranchi and resolved to form a party, des
cribed in the press as the Neo-Swarajist Party with a view to corif-esting elec
tions to the Legislative Assembly. That party eceived the blessings of Mr. 
Gandhi who klso promised his support iri framing its programme and guiding
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[Sir Phiro^e Sethna.]
its policy. He also issued a statement declaring that even individual civil 
disobedience was suspended and would be restricted only to himself.

T he H onourable Sa iy id  RAZA ALI : What does that mean ?
The H onourable Sir  PHIROZE SETHNA: You might ask Mr. 

Gandhi.
Soon after, the All-India Congress Committee met at Patna. It endorsed 

Mr. Gandhi'8 decision to suspend ci\al disobedience and to restrict it to himself.
It scrapped the Neo-Swarajist Party, decided to contest electioiis to Legislatures 
in the bame of the Congress itself and to set up what is catted a Parliamentary 
Election Bo^td for the purpose. That Board has now been set up and is very 
active at the mbment making preparations for cbntesting the ensuing Assembly 
elections. This change in the Congress policy is not confined only to fighting 
elections to the Gmtral Legislature as can be judged from the fact that the 
Congress put up a oandidate at Satara at a bye-election to the Bombay Legisla
tive Council. Hm candidature received the support of the President of the 
Congress Sardar Vallabhai Patel and this Congress candidate Mr. Soman 
scored a victory %bout a fortnight back over his rival securing 60 per cent, 
more vote» than the latter. I think the voting was somewhere about 8,400 
against about 5,600. This Parliamentary Election Board is evidently not 
haying all its own way for there is a rift in the lute by reason of the fact that 
two prominent Congress leaders Pandit Malaviya and Mr. Aney have only 
recently seceded from the Congress proper because of difference of opinion in 
the matter of the Communal Award. Apart from this difference they hav  ̂
however given out that they and their candidates will work in the Councils in 
harmony with the Congress representatives, but the new party will be known 
by the name of the Congress Nationalist Party.

A considerable and satisfactory change has therefore come about in the 
political situation within the last few months. Let us try to realise its 
nature, its meaning, its significance. That it is a great and welcome 
improvement in the situation such as existed in 1932 and in 1933, is 
recognised by all. It means first that the civil disobedience movement 
has ceased, let us hope, for all time as a factor in our politics, and 
secondly, what is of greater importance that the value of Legislatures as in
struments of national advancement is now realised and recognised more and 
more even by those Congressmen who claim to be devoted followers of Mr. 
Gandhi. I have no hesitation in saying that this change is really a return 
to those normal methods of constitutional work, agitation and activity which 
the Congress discarded in 1920. The other political parties in the country, like 
the Liberals, to which party I am proud to belong and which liave consistently 
followed these constitutional methods have been persistently held up to ridi
cule, misrepresentation, calunmy and obloquy by many leaders and organs 
of the Congress, ever since the Congress resorted to dubious and harmful paths 
of direct action. I am aware that the Congress has not altogether abandoned 
civil disobedience and that Mr. Gandhi has reserved to himself the right of 
practising it and practising it in the name of the Congress. I am however 
inclined to think, at all events I sincerely hope, that he will not practise it. In

438 GOUNCiL OP STATE. [2 8 th  Auo. W34.



this connection, may I express the hope that in order to help matterB further 
should he again seek an interview with iCs Excellency the Viceroy it will uot 
be refused this time. Such an interview will prove aU to the good. The 
situation has changed and the interview may well be granted. Perhaps one 
of the results of such an interview may be that Mr. Gandhi mity feel that even 
he himself should no longer think of practising civil disobedience and this in 
itself may lead to further improvement in the situation. But supposing that 
he again resorts to the practice of civil disobedience, surely Government are 
quite able to deal witli him. They have hitherto d^lt with him most skilfully 
and no doubt they will deal with him with the same skill if he again courts 
arrest by resort to civil disobedience. The point is that the new Congress  ̂
policy is not likely to be again suddenly alter^ by his practising civil disobe
dience. If such a sudden change was really contemplated or intended by Con
gress leaders, their decision to suspend civil disobedience and contest elections 
to the various Legislatures would Have no meaning. In fact it would be posi
tively foolish. Whether Mr. Gandhi chooses to go to jail again or not, the 
suspension of civil disobedience and the removal of the ba^ against Council 
entry will continue at least for some time. Whether civil disobedience is 
virtually dead for all time it is too much to prophesy but that it will be in a 
state of suspended animation, at all events, fbr ^ome years to coiiie, is an 
inference which may be legitimately draVn from the present circiiinstaiices. 
And as to the boycott of Legislatures, I venture to tniiik that the Obngfess 
will regard that unprofitable idea as a thing of the past atld hot resort to 
it again.

The country is glad that Government have promptly responded to the 
new policy of the Congress and my Resolution simply meims that, the reeppuse 
may be carried a stage further. Government are entitled topraise for denoti- 
fying Congress organizations and releasing political prisoners. The country 
was pieas^ that Pandit Jawaharlal Nehru was set free to be by the side of his 
wife who is so seriously ill. The coimtiy expected he would be given hia freedom 
and it depfores that (k>veriiment haye thought it right to send him back to 
jail. We sincerely hbpe that the demand for his release will yet be sympa
thetically considered. The Government deserve praise also for the î nn,ounce- 
ment made in the other House that any b̂ ir to thd taiddidature of Con
gress candidates on account of their imprisonment will be removed on applica
tion. Ail t̂hifii reflects j^eat credit on Govemlnent and what I sugg^t in this 
Re^plution is tWt Government should declare or give an assurance that the 
legislation d^epted against the civil disobedience movement will not be re
enacted after the expiry of its time-limit.

The Honourable Na w a b  MALnt MOHAMMAD HAYAT KHAN NOON: 
(Nominated Non-Official): Which Act please ?

The Honourable Sir PHIROZE SETHNA : The Act of 1932 for 
putting down civihdisobedience.

The H onourable Naw a^ Malik  MOHAMMAD HAYAT KHAN NOON : 
And not the Pr^s Act 1

T he H ojtotJrable Sir t^HIRpZjE SETHNA : It is all pne Act.
As I have already said, there is the Crindnal Law Amendment Act of 

1932 whose life will expire in December, 1935. Besides this there are similar
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[Sir Phiroze Sethna.]
Provincial Acts passed to supplement it. I submit that these measures 9hould 
not be renewed aJter the expiry of their time-limits and that Grovemment should 
make a declaration to that effect. Honourable Members will have noticed 
that the Resolution is restricted only to measures directed against the civil 
disobedience movement, it has notJhing to do with measures passed to stamp 
out the terrorist movement. They are entirely excluded from the purview 
of my Resolution as they stand on a different footmg altogether although 
s]pea^g fo  ̂ myself I would certainly say that Government have not act^ 
in their own ilnterests in having liiade them permanent. They should have 
been re-enacted for a period of only three or five years. I invite the attention 

 ̂of the House to the proviso in my Resolution. It will be seen tliat I do not 
urge the immediate repeal of the legislation. It may remain on the Statute- 
book till the expiry of its time-limit, but after that it should not be re-enacted, 
provided that in the meanwhile civil disobedience is not revived. As I have 
already said, there is no immediate or near possibility of its being revived, 
but all the same, there is the proviso which means that the legislation will 
not be renewed only on the condition that in the meanwhile the Congress does 
not revive civil disobedience.

I shall deal with one more point before I conclude. It may be said the 
civil disobedience movement may not be revived for two or three years, but 
what guarantee is there that it may not be revived after that period. My 
answer is that such a contingency arises, Government will be quite abl  ̂to 
meet it. I sincerely hope that it may not arise; I feel that very likely it 
will not arise because the Congress has leamt a bitter lesson these last two 
yeard. I trtist that both the Government and the Congress will see to it that 
it may not arise. But if it unfortunately does arise it can te  met in the sanoie 
way in which the renewal of bivil disobedience in 1932 has been met. Suffi
cient unto the day'w the eViI thereof an  ̂Government will not be justi^ed in 
re-enacting the l^^lation siniply because there Is the contingency of a fiiture 
revival of civil disobWielicfe. The lejgislation was passed to rbeet a particular 
emergency aAd the emergency having <iisappeared the legislation al^ should 
disappear.

With these words. Sir, I commend the Resolution to the acceptance of the 
House.

T he JLonoueable Mr . JAGADISH CHANDRA BANERJEE ^East 
3engal: Non-Muhammadan): Sir; there is nothing very liuch foî  me to add
to what has fallen from the Honourable the mover of the R^liitibH.' Tfa 
supporting the Resolution I make bold tb say that it falls far short of what the 
country d,emands. Several repressive laws were enacted only t6 mieet the 
emergencies created by the adoption of the creed of the dvil disobedi^ntoe 
movement by the Cpngress. When the emergencies arose, the Indian Legislature 
did riot hesitate to pve the Government the necessary jtowers to meet the m o^- 
ment with a firn̂  haivi. ^ow that the movement has been completely abandoned 
by tlieCoiigr^ tKere aj[)^rs to be no justification of those repressive meastorea 
to be on the Statute-book even for a single day more. . Had there beep a national 
Govemmfenl, the &sib and foreinb^ wbfk of theirs woiild‘lave been to come
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before the Legislature with a proposal for the repeal of all those repressive laws 
enacted for meeting the civil disobedience movement only! But the foreign 
bureaucracy enthroned not on the suffrage of the people of this country but on 
the solid and stony foundation of the autocracy of the British Cabinet never 
cares for the sentiments and the feelings of the nationals of the country. Tlxey 
neither care for the suffrages of the people. The only thing they care is to 
please their master at Whitehall who are in office on the suffrage of the British 
people. Sir, as I said before, the Resolution demanding the assurance from 
Government that they would not re-eniw;t those repressive laws enacted for 
meeting the civil diso^dience movement falls far short of the demand of the 
country and if the Government do not see their way even to accept this very 
modest demand it will show the inner workings in the minds of the bureaucrats 
in its nakedness. It will proVe to the world that the bureaucracy do not 
require repressive laws for meeting emergencies but they get such legislations 
passed in times of emergency only to get it permanently transferred on to the 
Statute-boot as they did in the case of the Bengal Criminal Law Amendment 
Act not very long ago.

With these words, Sir, I whole-heartedly support the Resolution.

The H onourable Saiy id  RAZA ALI (United Provinoefl: Nominated 
Noi^-Official): Sir, before the Honourable Sir Henry Craik, the new Home
Member, whom I am delighted to see amongst us today (Applause), and who 
was a distinguished Member of this Couiidl in 1921, tiseS to make his official 
reply, I would like to make a few observations on the scope of the Resolution 
moved by the Honoui'able Sir Phiroie Sethna. Sir, I may say at once that it 
is gratifying to all patriotic men and women in the cotfntry to see that saner 
counsiels have prevailed in the Congress; the Congress has abandoned its pro- 
granune of civil disobedience afad has after all decided to participate in con
stitutional a^tation. ;My only hope is that this decision of the Coagresfi will be 
more stabte than has beto the case with some of its decisioner in the past 
and that having given up the civil disobedience it will not consider it 
fit to r€«uiiie it ̂  in the near future. The object which the mover of this 
Resolution, the Honourable Sir Phiroze Sethna, has in view is one which I am 
sure will commend itself to Honourable, Members of this House. Sir, most 

3 P.M. valuable time, three to four years, has passed in a most
meaningleBs political , fight. The Congress surely could 

have done much more useiful work during these three to four y^rs if it hi^ 
turned its attention to iioproving the scheme of the political constitution better 
and milking it more acceptable to the pople than it has by directing its energies 
and activities along the ftuitless channel of civil disobedience. Fortunately, 
^  I say, aH that is over. ,The Congress has announced its decision that 
now it is going to,do u»e£ul constructive work ̂ d  Tam sure tHe Honourable 
Sir is right whan he in^Hi?' the
an ^titWe of responsiven,es8 aijd to help Ae CoMress as far as Government 
can. in the prograi^e pf co-operotion that the, Confess has newly cTialked 
out for it»elf. I t h ^ ,  Sir, -the Governine^ ci^a^ly^dpne tiŜ ett duty and 

the country owe them tiai^^ witlj^awpl pf the various 
notifications thf̂ t h*d W n  issued a g i^ t  or^aoj^
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The question now is wfiat more can the Government do and what more 
ehould the Members of this House call upon the Government to do to help the 
Congress in its new programme. Sir, so far as the proposed negotiations between 
his Excellency the Viceroy and Mr. Gandhi to which the Honourable Sir Phiroze 
Sethna referred are concerned, I am sure that, if any such proposal is set on 
foot. Honourable Members of this House would surely wish and desire that 
such negotiations should become fruitful and result in something for 
the good of the country, There is unfortunately a split in the Congress. I do 
not want to dilate upon that. Most unfortunately there is a split in the Con 
gress and an important section have seceded from the parent body. What 
the outcome of that will be is more than I can say but I am sure I can say this 
much that • he political future of this country, in view of what is going on on all 
sides does not seem to be very hopeful. I hope I am not a pessimist but, Sir, 
I cannot help saying thi: “ What is going to happen to us when all the
important political bodies are so obviously in conflict that there is no reasonable 
hope of the electorate being able to give a considered verdict on the appeal that 
is being made to it ? ” For instance, Sir, I do not think I wish to dwell at 
any length on this question but I just want to refer to it in passing—what is 
happening today ? What is the Congress attitude to the Communal Award ? 
Well, Congressmen’s attitude is that they neither accept nor reject it. I 
ask this House to realise the consequenjce.s of that. Then there is a 
section which says:‘ ‘ Down with the Communal Award! No constitution is 
going to be acceptable to us unless the Communal Award is scrapped ” . Then 
there are the Mussalmans who swear by the Communal Award and they in 
their turn; say : No constit^ution will be welcome to us unless we have our Com
munal Award plus such safeguards in the \^itc Paper as have been conceded to 
us Then therein the Hindu Mahasabha whose programme is too wellknown 
to Honourable Members of this House for me to mention. So with these con 
flicting interests, with these irreconcila.ble claims, can we hope that our 
electoratesare going to come to a reasoned and considered verdict, lam 
extremely sorry, Sir, at what is happening and I can only hope things will take 
a turn for the better.

T he H onourable Mr . JAGADISH CHANDRA BANEBJEE : When 
will it take a turn ?

The H o n o u ra b le  S k r v iD  RAZA ALI: That depends on most of us, Sir. 
Perhaps more so on Bengal than on any other province.

Having said this much, let me invite the attention of my Honourable friend, 
Sir Phiroze Sethna, to a fe\̂  diflBcultieis that occur to me as a non-official Member 
in the way of accepting his Resolution. There Seem t6 me t6be four fatal objec 
tions which ĉ in be urgM aga&st his Resolution . ' In the first place, his Resolu 
tion is of such a hypothetical iiature that it is not possible to form any decision on 
that. The terms of the Resolution were r^ad 6ut by the mover. He himself has 
seen the mess and has tried to explain it awfty. Ndw, the position is this, Sir. 
How are we to know what is going to be the attitude of the Congress in Decem
ber, 1935. Very briefly stated, there is a principal Act, Act No. XXIII of 
1932, which was passed ih that yeat and'which expires on the 19th December, 
1935. The Honourttble ̂ ir Phiroze Sethna saystlmt on the expiration of that 
Act its provisions should not be re-enacted. “Now, that stirely is a Sesire 
which ifl v^y laudable, which 1 hbj^ we all share, but wto can say for



certain as to whatjwill be the condition of the country in I>ecemb6r, 1935. 
Surely it is too much to expect this House in August, 1934 to advise 
the GoveniOT General in Council as to what legislative measureg he î hould 
undertake to bring or should undertake not to bring before this Council 
in December, 1935. The next point in this connecticai is that, assuming 
that the Government made a declaration like that which the Honourable Sir 
Phiroze Sethna wants, what would be the effect of that declaration ? 
That declaration, I need hardly say, Sir, would have no binding effect on 
the Government, assuming that the civil disobedience was launched again be
tween now and December, 1935. So, even assuming that declaration was made, 
it would have absolutely no effect and everything would depend on what 
turn events would take by the end of 1935. In the third place, as my 
Honourable friend Sir Phiroze Sethna has himself admitted, to me it seems 
that it hardly lies in his mouth to move a Resolution of this character. 
We know, Sir, that Congressmen have decided to offer themselves ip. large 
numbers for election to the Legislative Assembly. Whether they will be in 
a position to capturethemajority of seats is more than I can say. Anyway, 
remembering the claim of Mr. Gandhi before the second Round Table Con
ference that he was the one true representative of India and that he alone 
could claim to speak for the people of India, I do not think they are wrong in 
the expectation that they would be returned in very large numbers. If so, I 
take it that the next Assembly would be holding its session in January, 1935* 
Surely it would be for those Congressmen who would be returned to the 
Assembly on the Congress ticket to make a dem and of this character and 
satisfy the Government that their parent body, namely, the Congress is not likely 
to re-start the civil disobedience movement. I do not think an assurance of this 
character can comc at all gracefully or even reasonably from the Honourable 
Sir Phiroze Sethna who has given a list of his own grievances against the 
Congress.

Lastly, I know that it is considered by some people the weakest argument 
of all if anybody were to express confidence in Government. I believe in 
certain circles that is supposed to be something very wrong; but in spite of 
that, I can not help saying that the Resolution is based on distrust of 
Government. WTiat I mean is this. Assuming that the situation remains 
till the end of 1935 as it is today, is there any reason to suppose that 
Government will be cruel enough. Government will be callous enough, Gov
ernment will be indifferent enough to re-enact the provisions of the expiring 
Act of 1932 and not caxe for public feeling and public opinion at all ?

Having regard to all these considerations, Sir, my submission is that 
while I entirely agree with the object of my Honourable friend that every thing 
should be done to promote more harmonious relations between Congress 
and Government—that while we who do not belong to the Congress and who are 
not responsible in any way for the policy of the Government should do every 
thing to bring about this end—I do not see how it is possible for us to advise 
(Government today about what they should do about 18 or 19 months h^nce.

The H on ou ra b le  Pani>it PRAKASH NARAIN SAPRU (United 
Provinces [Southern : Non-Muhammadan): Sir, it is necessary to explain 
my point of view on this Resolution as I do not wish to give a sUent vote. I 
belong to a small group of men in the coimtry. They are called the Liberals, 
M104CS
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and Sir Phiroze Sethna is one of the distinguished leaders of the Liberal Qroup. 
toe  position of the Liberal Group to which I belong has been that the steps 
tAken by the Government in putting down the civil disobedience movement 
were far in excess of the requirements of the situation, that the ordinary law 
of the land was sufficient to cope with the situation that had been created by 
the civil disobedience movement, that with a certain amount of tact on the 
part of Government the civil disobedience movement could have been averted 
and would have been avoided, and that there is no longer any need for the 
laws that disfigure the Statute-book------

T he H onourable the PRESIDENT : We are not concernod now with 
the past ; we are only concerned with the futiu-e.

The Honoubadle Panmt PRAKASH NARAIN SAPRU : If you will 
just excuse me, Sir, I am developing my argument. My argument is that 
there is no longer any need for these laws and therefore they ought to be re
pealed now' and in any case there is no reason why Government should not 
make a declaration now that it will not re-enact these laws after the expiry 
of their term. Sir, we Liberals have never agreed with the policy of the civil 
disobedience movement. That is a policy which has not met with our approval. 
We have voiced our dissent from that policy. At the same time, Sir, we are 
glad that the Congress has given up civil disobedience. At any rate, it has 
suspended civil disobedience sine die* We are glad that it has done so, be
cause civil disobedience has hampered the growth of public life in this 
country, and it is from that point of view that we have not been able to 
approve of civil disobedience. WTiat is sacred with us iŝ  not any particular 
method. The method must be legitimate and peaceful. Those are the only 
qualifications I make. What is with us sacrosanct, is not, I say, any particular 
method. What is sacred with us is Indian freedom and it is because we felt 
that by filling jails and bearing lathi charges checrfully we cannot create a 
force which will enable us to achieve freedom— ît is because we felt that we 
cannot by this method create tliat force—that we have been critical of civil 
disobedience. The position today is that there is no civil disobedience. 
Then why have this emergency legislation which you thought was necessary 
and which we do not think Was ever necessary ? The Viceroy of India or the 
head of the executive in India has very, very large powers indeed. He has 
almost, one might say, dictatorial powers, and if you at ^ y  time feel that 
there is a situation which requires to be dealt with promptly, you can have 
your Ordinances in the twinkling of an eye. It will not take you five minutes 
to have these Ordinances. You have the drafts ready ; you have the Acts 
ready ; it only requires the signature of the head of the Government to deal 
with the situation by Ordinances. Sir, if you ever want to have permanent 
legislation, you can have your permanent laws, because even under the White 
Paper the Governor General will have all preventive powers of legislation, all 
affirmative powers of legislation, and all negative powers of legislation. Then, 
Sir, where is the difficulty in the way of repealing these laws ? Sir, the 
Bp^purable Sir Phirpze Sethna has refeired to the improvement in the political 
titu^tion. It is nece9sary to speak with a certain amount of straightforward- 

on this matter and I propose to do this. The political situation frpm
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our point of view has certainly improved in the sense that an obsolete ŵ aapon 
1 ^  civil disobedience has been abandoned, that it has been made posaj,b  ̂for 
Congress to enter the Legislatures because the Legislatures touch the life of 
jbl̂ e community intimately and it is a fatal policy to ignore them. It has 
;̂93j)roved in this sense. But it has not improved in the sense that people

more happy, that the people are more satisfied and contented with the 
Government. There is grave dissatisfaction, not in Congress circles alone but 
in Jjiberal circles as well. Men like Mr. Sastri, Sir Chimanlal Setalvad, Mr. 
Chintamani, men who cannot be accused of great extremism, men like Mr. 
Jayakar and—I cannot obviously refer to a certain name—these men are 
.dissatisfied with the Way in which the constitutional issue is being tackled. 
They have never been satisfied with the White Paper. They feel that things 
|tre shaping themselves in a way which is very disheartening for constitutiona
lists. We probably will have some further whittling down of wha\ was not 
a very satisfactory paper. Well, Sir, you can govern this country by force if 
YOU like. I am prepared to recognise that we have failed. Mr. Gokhale 
once said “ that we can in existing circumstanGcs only serve our country by our 
failures That remark remains as true today as when it was made in the past. 
4J1 that we can do in existing circumstances is to educate public opinion, to 
jiosome spade work, so that, the generations that might come horeaffcei xnight 
^eap the harvest. So far as we are concerned, 1 am prepared to confess in aU 
Jwimility that we have failed in our endeavour to induce you to give us a 
constitution that will place this country firmly on the road to Dominion status. 
Sir, I speak in all humihty and in all sorrow, because I belong to a school of 
^ u g h t which believes in Indian freedom as a sacred principle, but which 
Îso believes that Indian freedom is not irreconcilable mth loyalty to th  ̂

British Commonwealth and it is because I feel that the position of tliis group 
is becoming more and more difficult in the public life of this country th^t I 
think it a solemn duty to say that the present policy of the Government will 
not do, that it will alienate whatever moderate opinion there is in this country 
^nd that it will make the task of constitutionalists very difficult. Sir, I have 
BOiXke difficulty in regard to the Resolution of the Honourable Sir Phiroze 
Sethna. My difficulty is created by the words provided that in the nieanr 
while civil disobedience is not revived It might be open to the construc
tion that in our opinion these measures were necessary to meet civil disobed
ience. As I have said, they were not. I have seen, Sir, a lathi charge my
self. I shall never forget that scene in all my life. I saw a young girl of 16 
beaten by lathis, I do not say deliberately beaten. I do not think the police
man would have done it deliberately. But I saw it and it was a most painful 
sight for me, and I can honestly tell you I did not have any sleep that night.

The H onourable Saiyid  RAZA ALI : That must have been before th« 
Act of 1932.

The H o n o u ra b le  P an d it PRAKA8H NARAIN SAPRU: I cannot 
exactly remember the date. Sir. My Honourable friend Saiyid Raza Ali 
says, Why bother about the Congress ? ”

The H onourable the PRESIDENT: I have given you a good deal 
o f latitude Mr. Sapru and I must ask you now to stick to the Resolution.

T he H onourable Pan dit  PRAKASH NAilAJN SAPRU : J ^
ing to the Resolution.
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T he H onoukable the PRESIDENT: I am afraid you are not.
The Honourable Pandit PEAK ASH NARAIN SAPRU : My Honour 

M e  friend Saiyid Raza Ali said, “ Why bother about the Congress 7 ” Well, 
the Congress is a great organization. It is a dynamic organization, and even 
though we Liberals have the misfortune to differ from that organization in 
certain matters we cannot be uninterested in the vicissitudes of CongresB 
politics.

Sir, with these words, I will resume my seat.
T he H onourable Sir GHULAM HUSAIN HIDAYATALLAH (Bombay : 

Nominated Non-Official): Sir, I have heard with great attention the most
eloquent speech of the mover of the Resolution and the speeches of his suppor
ters. It is indeed gratifying to see that the Congress has withdrawn civil 
disobedience, though the leader of the Congress, Mahatmaji, has reserved to 
himself the option of practising civil disobedience. But I join in the wish of 
the mover of the Resolution that better counsels will prevail on him and his 
followers and that they will not revive civil disobedience. But, Sir, my 
difficulty is quite different and I hope the mover of the Resolution will try to 
meet it when replying. It is with reference to his words that repressive legisla
tion should not be re-enacted after the expiry of its time-limit. Now, I wiU 
call the Bombay Special Emergency Powers Act a repressive legislation, and 
there I am sure the mover of the Resolution will agree with me. But the 
Honourable mover of the Resolution does not realise that the Special Emergency 
Powers Act of Bombay does not only deal with civil disobedience but with 
terrorism and communism as well. Now, if the Government were not to 
re-enact this Act may I ask him will he then support the Government of 
Bombay if they bring forward a separate Bill to uproot terrorism and com- 
mmiism ?

T he H onourable Sir  PHIROZE SETHNA : Most certainly!
T he H onourable Sir  GHULAM HUSAIN HIDAYATALLAH : Now, 

Sir, I will read out to the House an extract from the speech of the Honourable 
Home Member when he introduced that Bill. He says :

“ Then, Sir, it is suggested tliat we should have power only to deal with the civiT 
disobedience, which also of course is not practicable for two roasons. First of all because 
in addition to the civil disobedience moveiuent there is also a thing called the terrorist 
movement, although Honourable Members ma\' imagine that does not exist in this pre
sidency I regrot to say that it is not the case ” ,

So, Sir, the Honourable Member should see that this repressive legislation, 
the Bombay Act, deals, besides the civil disobedience movement, with terro
rism and communism. Now, again, my Honourable friend from Bombay 
knows of the present strikes. What were the ringleaders doing in this strike ? 
They were making inflammatory speeches, inciting workers to use violence 
against the police and loyal workers. Well, when they were asked what their 
demands were, the Joint Strike Committee put forward 20 demands. I will 
<mly deal with two of them. They were to withdraw all repressive measures 
and to release all political prisoners. Well, Sir, what has labour to do with 
politics that they should want to insist on the withdrawal of repressive legisla-' 
tion and the release of political prisoneiB  ̂ That deariy shows that there
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was coinmunism at the bottom. When the Government of Bombay realised 
that the leaders of the strike were communists, they exercised the powers in 
section 3 of the Special Act and arrested the ringleaders, and it had a very 
good effect. I need not wast<‘ the time of the House reading out the Press 
Note of the Government of Bombay. It was due to tliat section 3 of that Act 
that the ringleaders were aiTested and the strike cajuc to an end and tluis the 
Bombay Government saved the sinking ship of the millowners from ruination# 
I remember once as a Member of the Government of Bombay I was in charge 
of Labour and there was a strike. And there camc to me in deputation my 
ex-colleagues and the ex-President of the Assembly and leading Bombay 
gentlemen,, and what they suggested was that the Government should abdicate 
because they could not deal with that strike. Communism was rampant 
bikI the Grovernnfent could not do any tiling. At that time we had no power* 
Had we had these powers we should have at once resorted to them. Then, 
Sir, my friend knows about picketing by intimidaiion. My Honourable friend 
Mr. Sapru knows that under the Indian Penal Code it is not a* cognizable 
offence unless the man who is intimidated lodges a complaint. But here is a 
poor coolie, a labourer living in his chawl; he is picketed and intimidated. 
He is not allowed to go to his work. How can he get out of the clutches of 
the picketers and go and lodge a complaint. We found the same difficulty 
in Bombay this year. Therefore we made out a case that this movement was 
^ c5ommui^t movement and applied to the Government of India to allow 
us to use section 7 of the Indian Criminal Law Amendment Act, 1932. Till 
we made use of that, Sir̂  loyal workers were not allowed to go to their worfc 
This also, Act XXIII of 1932, is a repressive measure. J£ we do away with 
that, Sir, when next there is a strike how are we going to ask the Government 
of India to use section 7 of that Act to stop picketing at the chawls. Lastly, 
Sir, I will refer to another Act of the Government of India, but !  am sorry 
I do not know the number ; but I understand that the Government of India 
have proscribed the Indian Commm îst Party of India under a certain Act of 
the Central Legislature.

T he H onourable Sir HENRY CRAIK : The Criminal Law Amendment 
Act of 1908.

The H onoxtrable S ir GHULAM HUSAIN HIDAYATALLAH : Under 
that Act they have the power to prevent anybody subscribing to the funds 
within India or outside India from Moscow and other places. That is again 
n piece of repressive legislation. If we do away with all that, is the HonQar' 
able Member prepared to give Government all these powers by fresh legislation ? 
Then, I might request the Honourable Home Member to consider this Besolu* 
tion.

With these words, Sir, I resume my seat.
The H on ou ra b le  S ir HENRY CRAIK (Home Member): Sir, before I 

fciddress myself to the Resolution under consideration, I trust you will allow me 
to express my very great appreciation of the privilege of being allowed to add
ress this House, of which I had the honour of being a Member so long ago as 
1921. I should like to add how glad I am to recognise so many faces of my 
companions of those days, one such being my Honourable friend the mover ot

Re^lution, and appther. Sir, ypurself, who now occupy the Chair.
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I think it is desirable that it should be clearly put before the House whalt 

legislation is covered by the terms of the Resolution. We have first the central 
Act, which was passed in December, 1932 ; but besides that Act, there are no 

than six Provincial Acts, in Bengal, the United Provinces, Bombay, th  ̂
Punjab, Bihar and Orissa and the North-West Frontier. My Honourable friend! 
the fnovcr of the Resolution did not allude tb these six provincial Acts, but it B 
xmdoubted that they do come within the four comers of the Resolution. He 
is asking us to declare that these Acts, provincial as well as central, shall not be 
re-eiiacted when they expire. All of them, with one exception, expire in De
cember, 1935. The one exception is the North-West Frontier Act, the term of 
which is five years and not three. Now, Sir, most of these Provincial Acts are 
verj" much on the same lines. They include provisions against picketing and 
crther forms of civil disobedience, such, for example, as that peculiarly cowardly 
form of bullying which some civil disobedience volunteers indulged in, the mock 
ftttieral ceremony or ; but besides that they also include certain provi-
ii(rh6 which enable Local Governments to restrict the movements of any per
sons who have acted, or acting or are about to act in a manner prejudicial to the 
public safety ot peace ; and they further give the power of detaining such person* 
m ctTî tody without trial for a limit<ed j>eriod of two months. Those are the local 
Acts. The central Act, however, contains certain special provisions the ntost 
impbrtant of wliich are perhaps those relating to the press. To those provisions 
no allurion has been made today by any speaker. But I consider them perhaj» 
thfe most important sections of the Central Act. Those sections extended the 
Indian Pre^ (Emergency Powers) Act of 1931 during the currency of the Central

that is to say, up to December, 1935 ; and they also widened the scope 
01 certain s^ioas of the Press Emergency Powers Act.

Now, Sir, my fionourable friend’s Resolution asks the Government tt̂  
iaiSike a declaration that the whole of this legislation will not be re-enacted 
wheh its natural term expires, provided that in the meantime civil didobedi^ic^ 
is not revived. That is to say, about half-way through the currency of these 
Acid my Honourable friend asks Grovernment to assume the mantle of a prOphet 
and to say that 16 months hence the state of the coimtry will be so peacefill 
that these Acts need not be re-enacted, I would like to remind the House 
ttet civil disobedience was Suspended in effect on the authority of Mr. Gandhi'a 
gteitement of the 7th April last. That statement was in more than one respect 
open to several interpretations, but one thing was perfectly clear, that it was 
not the intention that civil disobedience as a political weapon should be per- 
Cianently abandoned. It was suspended for the time being ; and moreover, lefc 
the House mark this, it was suspended only as a means of obtaining swarag* 
It was explicitly not suspended at all in reference to what Mr. Gandhi termM 
specific grievances. This was made clear by several public utterances about 
that date, in April or May this year. For example, in a special and exclusive 
interview given to the Statesman on the 18th April Mr. Gandhi was asked 
whether it was correct to say that the suspension of civil disobedience was only 
temporary or whether he meant that it would have to be resorted to in th^ 
hear or distant future. That was a perfectly straight question and his repljr 
wa4 that:

“ He had no notion when the call would come to him to ask hid oo-workers to
straggle
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That certainly does not indicate that there was any intention of abandoning 
civil disobedience permanently. On May the 19th—that was about a month 
later—in a long speech delivered at Patna he made it clear that:

“ By suspending civil disobedience he had saved this weapon for the country for 
future use when the country would be ready
In the same speech he spoke of

“ It being his duty to warn members that a far severer discipline and keener app^- 
elation of the necessity of non-vioionce would be expected before people could be called 
upon to re-engage in the struggle
Obviously in all these three utterances he contemplated the possibility of ciin\ 
disobedience being resumed again ; and that attitude has been endorsed on mot? 
than one occasion by various of his follows. For example, Mr, Varadachari, 
in a speech in Madras on the 18th April, said :

“ The Congress ĝ vos up, it is true, civil disobedience for some time, but it will not 
abandon agitation among the masses
And a much more recent pronouncement was made by Mr. Rajagopalachariar» 
actually in the present month, that is to say in the beginning of August. In aii 
interview with a representative of tte Hindustan Times he in effect urged tliai 
candidates (i.e., Parliamentary candidates) on the CJongress ticket should be 
selected from those who had practised civil disobedience in the past and who 
may be called upon to resume civil disobedience in the future.

Now, Sir, in the face of these utterances it seems to me idle to assert̂  as 
the Honourable Mr. Banerjee did, that civil disobedience has been j^ r̂manently 
abandoned. All that has happened is that its use as a political weapon has 
been for the moment suspended, and greatly ad Grovemment welcomes this 
change of heart, I think it would be a bold man who would assert that civil 
disobedience may not be again resumed within the next few years.

Sir, it was made perfectly clear when the central Bill was passed in Decem
ber, 1932, or rather when it was under discussion in September, 1932, that the 
original intention of Government was to make it a permanent measure. My 
predecessor. Six Harry Haig, said, and I would ask the House to weigh these 
words carefully:

“ It is not sufficient that the powers should be in existence merely until the civil 
obedience movement ceases, but that they should be available—without the odium that 
naturally attaches to the issue of an Ordinance—in oase that movement or a similar 
movement is revived. When the civil disobedience movement coases, the ideas may lie 
dormant, but they will not be dead ” .

And he went on to say :
“ I would impress very earnestly on the House that we are engaged in the very d l̂vcate 

and difficult operation of handing over power in this vast country from one set of hands t6 
another. I am not aware that as a deliberate policĵ  an attempt on such a scale has evwr 
been made before in the history of the world. That operation is bound, according to my 
reading of history, to sot up conditions that have proved to be the most favourame 6c^ - 
Biona for revolution. It is when the system of government that has been in foroe for many 
yem  begins to reform itself or to transfer its powers to others, that the forces of rcvolut^ 
tend to gather strehgt̂ i. 1  think that is a fair reading of those tremendoos upheî vaU 
known as the French ReVolutidn and the Ruteito Revodutî Jto. At sudh times the thiwdbi 
of become distii^bed, and imlets the Qovemment»  rMMonoJbly strong and can retaioi
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control of tho situation, the whimper of obaiige is the signal for a suddon uprush of all the 
diaoontonted olements. We need at such a time to have the authority of Government un-; 
questioned, if we are to avoid tho danger of an upheaval in which property and parliaments 
^ike may disappear

Now, it is quite true that at a subsequent stage in the discussions of that 
Bill, Government agreed, in response to pressure from various quarters, to 
place a time*limit of three years on the duration of ike measure in the hope 
that by the end of that time the futility, the waste of effo?t, the injury to the 
country, both moral and economic, caused by the civil disobedience movement, 
would have been realised and that the movement itself ^ u ld  have been 
finally discredited. But I would ask the House to consider carefully whether 
it can yet be said that that hope has been realised.

Moreover, as more than one speaker has pointed out, this legislation is 
directed against other dangers besides the civil disobedience movement. It 
was made clear in the Central Legislature and I think in most Provincial 
Legislatures, that these Acts would be used as weapons against the two dangers 
of terrorism and communism. My Honourable friend, Sir Ghulam Husain 
Hidayatallah, has made it clear that that wHs the declared intention in Bombay 
and the Act there has so been used. I myself was Member in charge of the 
Bill that was passed in the Punjab and I made that equally clear, and I can 
assert with confidence that the more serious sections of the Act, that is those 
relating to the power of detention without trial, have been exclusively against 
terrorists and communists in the Punjab. Now, Sir, those dangers are still 
present. Terrorism is certainly not dead and communism is becoming daily a 
more serious menace. Are we justified in depriving Local Governments of 
these weapons which experience has shown, as my Honourable friend Sir 
Ghulam Husain Hidayatallah pointed out, to be the only efiective weapons 
against the two dangers to whi6h I have alluded.

Sir, I referred just now to the fa<5t that the central Act contained pro
visions for the control of the press. How necessary that control is is shown by 
a glance back at recent history. The second Press Ordinance was withdrawn 
early in the year 1931 and shortly afterwards several Local Governments re* 
ported to the Government of India that the withdrawal of that Ordinance, 
which had had the eftect of silencing the worst organs of the press, immediately 
led to a very marked deterioration in the tone of the press. All or most of 
these organs, which had been temporarily silenced by the Ordinance, reappeared 
and many of them began openly to preach revolution and quite openly to 
repudiate the doctrine of non-violence. Praise was lavished daily in a dozen 
newspapers in the Punjab on murderers such as Bhagat Singh who were extolled 
as heroes, and the youth of the country were urged to follow his example. 
Many of these papers also (and this is an important point>) deliberately fomented 
communal hatred, that is hatred between one great community and the other, 
^deed it was obvious that their circulation depended on this kind of writing.

Sir, this is a subject on which I speak from long personal experience. 
I had much to do some years ago with the press and I formed the opinion that 
tlie lower section of the press (what is still terme4> I think, the gutter press) 
is about as low an organiBm as can pombly be conceived. These newspap'^i
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as they call themselves, are run entirely for personal profit. Their circulation 
depends on their getting into their headlines something thrilling and they are 
absolutely unscrupulous about perverting the truth. Nearly all of them are 
run by a dunmiy editor whom the law caimot touch. The only person we can 
touch is the person who poses as the editor, usually the office chajyrasi. There 
were dozens of such organs in the Punjab, in Lahore, in Amritsar, in those days 
when the Ordinance was allowed to lapse and I am quite certain that dozens 
would spring up again if this Press law was relaxed. I could spend an hour 
quoting to the House extracts from these papers—1 have a large collection 
here—which 1 am certain would make every Honourable Member thrill with 
horror to think that anybody could be so debased as to put s\ich sentiments 
on paper, but I will spare the feelings of Honourable Members. I would 
only allude once more to the danger to communal peace from an uncon
trolled press of that kind. At that time, that is to say, in 1931, Local Govern
ment after Local Government represented to the Government of India 
that every day saw the most subtle provocation, the most bitter exacerbation 
of communal feelings and of racial hatred appearing in a dozen organs. The 
Local Governments emphasised the prompt necessity in the interests of internal 
peace of the passing of very early legislation to protect the public in general 
from the inflammatory articles on communal lines of that handful of journalists 
whose pens are constantly directed towards the provocation of civil strife.

I have spoken of the Pujjijab in this connection, but I may say that in 
Bengal things appear to have been even worse. The Bengal Government 
reported in the summer of 1931 that the constant and reiterated elevation 
of cowardly murder (in the press) to the plame of heroism and the criminar» 
expiation of his crime to the plane of martyrdoip undoubtedly had the effect 
of diverting large number of immature and sentimental minds to the doctrines 
of terrorism. I would ask the House to reflect that if the central Act to which 
the Honourable mover has i jfcuTcd were to be allowed to lapse, there would 
in effect be no control of any kind over the press, and in a country like this 
where writings in the press, when allowed liberty, degei êrate so easily into 
licence, I submit that that is not a state of things that Government can con
template with equanimity at present.

Sir, I would like to pass on to another aspect of this question. In the 
early days of the new constitution it seems to me essential that there should be 
stability and continuity in the new form of government, and in order that there 
may be that stability and continuity, it seems to me that it will be necessary 
to arm the new forms of government with means for dealing promptly with 
dangerous forms of agitation. The new government will in many ways 
be more susceptible to such influences than the present governments, and 
will find such influences as violent agitation on communal lines more difficult 
^  resist th ^  the present governments do. I would ask the House whether 
it will be giving the new constitution a fair trial we say here and now that the 
new goveoaiments which are shortly to come into being will be deprived of the 
only w^pona which the present Govenunfent has found really effective in deal- 
i ^  with the more subversive and dangerous forms of agitation. Without 
these weapons I personally doubt very much whether the civil disobedience 
movement could have been brought under control. I am afraid I must join
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issu  ̂ with my fionourable jfriend Mr. Sapru when, he says that the civil dis
obedience movement is one which could have been dealt with under the ordinary 
law, I liave myself had to deal with no less than three civil disobedience 
movements. I can assure the House that the Honourable Member is quite 
mistaken if he thinks tliat these movements could have been dealt with under 
the ordinary law, and I am quite certain that my views on this subject will be 
corroborated by every Member of this House—and I know there are several— 
who were in the same position as myself of having to deal, either as Secretary 
or Member of Government or as a district officer̂  with the civil disobedience 
movement.

Sir, there is one other point, and that is, that although the Honourable 
Member has not, as I have said referred to the Acts of the Local Legi filature------

The H onourable Sir  PHIROZE SETflNA: I did refer to them— 
to the supplementary Acts in the provinces.

T he H onourable Sir  HENRY CRAIK: But those Acts were not 
supplementary. They are quite independent of the central Act. They con
ferred on Local Governments powers which the central Act did not in all caseĴ  
confer on any Govenlment. But my point is this, that to ask the Government 
6t India to make a declaration now that these Acts will not be re-enacted— 
Btirely that is treating the Local Legislatures with very scant courtesy. The 
Acts in question were passed by Provincial Legislatures and surely it is not fer 
the Government of India to say, especially on the tve of what one may exp^t 
will be some form of autonomy in the provinces, what legislative action the 
Provincial Legislatures ought to take.

Sir, I know that some Honourable Members of this House and many othei  ̂
otrtwde honestly disagree with Government as to the justification of legislation 
c/t the type now under consideration, but I Would ask them to give Government 
credit for having acted honestly and from conviction. I myself, Sir, can claim 
to have no less respect for the system of British law than my Honotirabfe 
friend the mover or any of these who supported him. But it is wrong to think 
that the law, as it is applied in the British Empire in times of peace and under 
settled conditions, contains provisions to meet every kind of emergency. Take 
for exampfe only one principle. It is admitted by every jurist that under the 
system of British law, as opposed to the systems of law in force in other coun
tries, the scales are weighted heavily against the accuser and in favour of the 
accused. That is of course a commonplace known to students of jurisprudence. 
But even imder British law, in emergencies of a kind that are not contemplated 
and are not provided for in the ordinary law of the land, it has on innumerabte 
occasions been necessary for the Government to take to itsetf powers to me^ 
particular circumstanoes. To quote only one example, I would refer to thfe 
enormous executive powers giveh to His Maji ŝty's Government and to othef 
Governments throughout the British Empire diuring the Great War, powers 
fftr in excess of anyihing conferred on the executive by the legislation now 
uikder consideration. The Acte which we are now discussing were adniittedly 
dcagned to meet special emergencies. My case iî  that Hios  ̂ emeirĝ ncies still' 
exkflL Some of them, I admit* nlay bis less' active tiiAii they Were a short 
time ago. I do not deny th«t for a moment. I am gUid thait it is iW.
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it would be a very brave man who would assert that all the emergenciefl for 
which these Acts were created no longer exist. My Hcmourable friend ask» 
us to go further than thait and to take action now on the assumption that none 
of these emergencies will exist 16 months ahead. I must say that I think that is 
asking us to take too great a risk and I hope that my Honourable friend will, 

 ̂p  ̂ after hearing what I have said, agree not to press his
lution but to leave it to the Government, at the time 

when these Acts have run their course, to decide whether they will put before 
the Legislatures proposals for their re-enactment or allow them to lapse. I 
submit. Sir, that this is not the time at which Government should be called upon 
to take a decision of such far-reaching importance and I trust in view of what 
I have said that my Honourable friend w l̂ not press his Resolution.

The Honourable Mr. HOSSAIN IMAM (Bihar and Orissa : Muham
madan) : Sir, we were waiting with great attention to hear what the an
nouncement of the Government would be on the subject. We have b(̂ en accus
tomed for a long time to a different method of government than that which w6 
were having before. I am not going to complam about this change of th6 
Government attitude, but I will just put in a few words on the Resolution. 
When the original Bill was brought in 1932 and a period of three years wad 
attached to it, we all understood that the idea was not to have this law aft^ 
the lapse of three years, and that it will not be enacted again irroapective of 
the circumstances. What we thought, Sir, was that the Government had givein 
an ii^litig to the public that if these methods proved successful, and civil dis
obedience waned then these laws would not be re-enacted. In fact ovik 
complaint with our • Honourable colleague Sir Phiroze Sethna was that hii 
Ilesolution was too mild, that it did not go far enough. But we understood 
that he wanted to arrive at a via media in order to bridge the gap between ad
vanced opinion and the Government and so were ready to support him. Bui 
it seems that the Government does not want the gap bridged. The Honourable 
Home Member referred to that infamous lady “ Dora The Defence of 
Realm Act ” in England was passed to meet an emergency which was sonie- 
thing quite different from the emergency which the Government of IndiA 
had to face. England armed itself by this Act to meet the German men
ace. If they think that the Congress stands on a par with the German 
army, then we can understand it, otherwise we cannot understand how such 
An armament is necessary to cope with the Congress.

Then we were told that the Central Legislature cannot bind the Provincial 
Legislatures. We do not ask for any binding down. What we wish for is just 
a hand of friendship, a sort of promise to the discontented that if they behavfe 
themselves the Government will not use all this frightfulness. The fact th^ 
there is terrorism cannot be used as an argument to allow lawlessness on behau 
of the Government. I also do not understand why the Government is alwayfc 
bracketing the Congress and the terrorists together. They arc as poles asund^. 
Take the case of Pandit Jawaharlal Nehru which is so prominently in th6 
public eye. All the civil disobedience prisoners are being liberated except 
Jawaharlal. Why ? Because he is regarded as a dangerous man. Hflis 
he done any overt act of terrorism that he is being held in durance ? Gov
ernment think that there is a very thin line of demarcation between tM 
extreme Congressites and the terrorists, therefore they practically lal)el thciik
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[Mr. Hossain Imam.]
together. If we know once for all time that the British Government has decided 
to rule India with the mailed fist and the iron heel, that would be something 
to go upon. We would loiow where we were. There are some other people too 
who have learned a lesson in frightfulness from the Germans and we thiiJc th« 
British Government has also learned from them. The press has been suppressed. 
In every country there are bad and good presses. Who can deny the exis
tence of a gutter press in England. We all know the yellow journalism of 
England. But is that any reason why the liberty of every press should be 
taken away. The Press Law of 1931 was bad enough, but since the Criminal 
Law Amendment Act of 1932 has been brought in, it has been made worse. 
Because there is still some strife in the country is no reason why there should be 
no liberty .

But let us see what the Government has done to put a premium on co
operation. We have seen three Round Table Conferences and are awaiting 
the result of the fourth, the Joint Parliamentary Committee. Is the Govern
ment placing a premium on co-operation ? Is it not a fact that with the dis
appearance and falling fortunes of the Congress, the tone of the Grovernnient is 
qnanging for the worse every year ? We are seeing more and more that the 
reforms are being whittled down, and becoming shadowy and reduced to 
sham. Is that placing a premium on co-operation, or is that inviting us, teach- ’ 
ing us to be more violent; and telling us in so many words that the peoj^e must 

satisfied to take up the crumbs thrown at them, or in the alternative they 
jshould stand shoulder to shoulder with the Congress and take to direct action ? 
The Moderates are nowhere. They cannot find favour either with the people 
or with the Government. With the people they are out of favour because they 
do not go far enough; with the Government they are not 'persona grata 
because they always criticise its actions and demand advance. That, Sir, is 
really driving the strife underground, and I am very much afraid if full scope 
for expression of opinion, liberty of association and other fundamental rights are 
not conceded, we may have to face not these paltry things but a much graver 
red darhger from the north-west.

Sir, I support this Resolution.

T he H onourable K han B ahadur  Chaudri MUHAMMAD DIN (East 
Punjab: Muhammadan): Sir, India has suffered terribly owing to the civil dis
obedience movement. The horrors of the movement are fresh in the minds of 
the people. Having regard to previous experience in such matters, any hasty 
steps in this connection would defeat the very object of this Resolution. 
Peace is one of those masterpieces of human art that requires constant efforts. 
Constant vigilance on the part of the Government is required to eradicate the 
evils of terrorism and civil disobedience in the interests of the teeming millions 
of India. The first duty of the Government is to keep the peace. When the 
civil disobedience movement was at its height. Government was being accused of 
w^kness in taking timely measures. I hope the Government will not delay in 
doing away with remedial measures as soon as it is convinced that there was no 
necessity for them. I would therefore request my Honourable friend not to 
press the Resolution.
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T h e  H o n o u r a b le  S ir  PHIEOZE SETHNA (Bpmbay: Non-Muham- 
masdan): Sir, I will not take up the time of the House by commenting on the 
speeches by those Honourabl^  ̂Members who chose to support me. In short, I 
thank them for the help they have given me. I shall deal with the speeches of 
those ̂ 0  cannot see eye to eye with me in regard to this Resolution, first the 
Honourable Members, and finally the Honourable the Home Member himself.

My Honourable friend Saiyid Eaza Ali found fault with my Resolution, 
because be said it was hypothetical and that I asked Government to assume 
what will happen in December, 1935, and he added: “ Who can say for certain 
what will happen then ? ” He also wanted to know what will be the effect of 
such declaration if made by Government? My answer in one line to him is 
that all these comments have been made by him ignoring altogether the proviso 
at the end of my Resolution. That proviso clearly lays down that if 
between now and December, 1935, there is any attempt, any fresh attempt, at 
reviving civil disobedience. Government will be fully justified in renewing 
the legislation.

The H o n o u ra b le  Saiyid  RAZA ALI : Therefore the declaration be
comes at once useless.

The Honourable Sir PHIROZE SETHNA: The declaration is not 
binding; it is binding on certain conditions, which I have clearly explained 
in my first speech and just now. I now come to my Honourable friend, Sir 
Ghulam Husain Hidaytallah. He dealt largely with the Bombay Act, which 
covers civil disobedience, terrorism and communism. He inquired if we 
would like to do away with the provisions of the Bombay Act in regard to 
terrorism and communism and he got an emphatic reply from this 
whole line Certainly not ” ; and that is my reply and that of my friende 
to him in regard to the question that he put us. He referred again to the ring
leaders of the Bombay strike. I wonder why he did so, because whilst they 
may be members of the Congress it is a patent fact that they are communiste 
and it is because they are communists that they gave the Bombay Government 
and the Bombay millowncrs the amount of trouble which they did and 
which resulted in the loss not of lakhs but of crores of rupees to the Bombay 
Presidency during the recent strike. My Honourable friend Chaudri Muham
mad Din has desired me to accept the recommendation of the Honourable 
Home Member and to withdraw my Resolution.

I now come to my Honourable friend Sir Henry Craik. The Honourable the 
Home Member commenced his speech by expressing his pleasure at being once 
again in this House in which he sat many years ago. Let me assure him that 
not only those Members who knew him then but every Member of this House 
welcomes his presence amongst us today (Applause) and we hope that we will 
introduce Resolutions and Bills of this nature, which will necessitate the 
presence of Sir Henry Craik oftener in this House. Sir Henr̂  ̂Craik observed 
that he has seen today some faces that he knew in 1921. So far as my 
memory serves me I believe there are five of us in this House who sat with the 
Honourable the Home Member then, namely, yourself, Sir, Major Nawab Sir 
Mahomed Akbar Khan, Raja Charanjit Singh/Saiyid Raza Ali and myself.

The HoNquRABLS Sib HENRY CRAIK : Rai Bahadur Lala Ram Saraa 
Das.
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I h e  H o n o u ra b le  S ir  PHIROZE SETHN4 • I his pardon w d I am 
Borry I omitted Rai Bahadur Lala Bam S^an Das. With the knowh^e 
that we six had then of Sir Henry Craik, and from the reports which we see 
in the press of his attitude towards the Assembly sinoe he assmned his high 
office of Home Member, I for one certainly expe^ed that he would have np 
objection in accepting this what I call my modest Resolution. However, 
he has thought fit to oppose it and has advanced arguments against it. I will 
try to meet those arguments to the best of my ability, for I ajn sorry to say 
I am not convinced and I am not prepared to accept his counsel to withdraw 
my Resolution.

I should like to ask the Honourable the Home Member as to what the 
.Government of India will lose by accepting my Resolution, because they have 
the right at  ̂ moment's notice, by a stroke of the pen, to issue not a single 
Prdinance, but a series of Ordinances and then convert them into Acts when
ever they want to do so. That being their position, he ought to accede to our 
request. He may well turn round and ask if that is so and if the public know 
full well that Government can when they like by a stroke of the pen restore 
these Ordinances and these Acts, why should not the pubhc ijiccept the cpn- 
tinuance of these Acts ? My answer to that is that there are two different 
^ews on this subject. If Government accept our recommendation, they 
cornice the public that Government are just and generous, and because the 
Congress has seen the error of its ways Government are prepared to forget the 
past. And just think of the favourable impression that that would create in the 
ftiinds of the entire public, Congressmen or otherwise. If Government, how
ever, do not see their way to accept the Resolution, I leave it to the House to 
judge what the feeling will be in the public mind ; it will simply mean that you 
will alienate the public all over the coimtry. Therefore they are missing a 
very good chance indeed. The Honorable the Home Member will paraon 
lay sajrmg that the difference the difference between a national Government 
and a foreign Government. If there were a national Government it would not 
dare to flout public opinion and my Resolution undoubtedly conveys the 
general public opinion in regard to this very important question.

The Honourable Saiyid Raza Ali referred to a remark of Mr. Gandhi at 
the second Round Table Conference that he was speaking for the whole of 
India. I for one certainly do not endorse that statement. I go further and 
say that the Congress is a large body, but is certainly not the largest in India. 
It is more vocal I admit but those who are not members of the Congress, whe
ther they belong to other particular political parties or whether they belong 
to different religions—and I especially mention religion because 95 per cent, 
of the Congress may well be said to consist of Hindus, they form the majority 
and it is this large majority which strives to befriend Government and con
siders it its duty to point out to Government what should be the right course 
tor them to adopt. If Government do not choose to accept our advice the 
f a u lt  cannot be laid at our door.

Sir, the Honourable Sir Henry Craik referred to the Crinwc l̂ Law Amend
ment Act, 1932, and said it referred not only to civil disobedience but par
ticularly to the press and also to terrorism and commum^. I do not deny
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that for a moment. What I have asked for in my Resohitioa is only to delate 
tJiOBe sections which relate to civil disobedience. Sir Hemy told us a lot in 
^ a rd  to the gutter press. I have not said one word in regard to the 
^^er in my Resolution or in my speech nor do I propose to. I do ^ot suggest 
for one moment that at this stage sections in the Act renting to the press be 
deleted although it would be right to say that the better sections of the press 
have to suffer owing to the sins of what Sir Henry rightly described as the 
gutter press. Let the press as a whole prove, as the Congress has done, that it 
has set aside its nefarious methods and then will be the time for other Members 
or myself to advocate their cause before Government. Just at present all 
that I ask is that those sections which relate to civil disobedience not be re
enacted after December, 1935 if civil disobedience is not revived by then.

The Honourable Sir Henry Craik said that Mr. Gandhi and the Congress 
have not permanently abandoned civil disobedience and he (juotê l from the 
speeches of Mr, Gandhi and some of his followers, I admit all that. At the 
same time I may point out to the Honourable the Home Member that when 
the Act was passed in December, 1932, conditions in regard to civil disobed
ience whether Congress would permanently abandon it or not were exactly 
the same, that is to say, Government knew very well that, whether they passed 
that law for three years or for 30 years, Congress would reserve to itself the 
right of practising this political weapon if and when it wanted to do so. Whe
ther they will or not now do so is another matter. If, therefore, Government 
knew it in December, 1932, Why, Sir, may I ask, did not Government put this 
measure as a permanent Ac't on the Statute-book and only proposed for it a 
life of three years ? That is my answer to the (juestion wliicli my Hoiiourable 
friend has raised.

Now, in regard to the supplementary Acts in support of the parent Act 
p^as^ by the Government of India, the Honourable Sir Henry Craik observed 
that it would be scant (jourtesy to the oth^ Gove^mlent8 to tell them to follow 
suit.

T he H onourable Sir  HENRY CRAIK : The other Legislatures ?
T he H onourable Sir PHIROZE SETHNA : Thank you. I should say 

to tell the other Legislatures to follow suit. I am sure that if the other Legk- 
latures knew that the Central Legislature was in favour of this amenditnent, 
they would like to follow in their footsteps.

Again, Sir Henry Craik observed that under the reforms the present Gov
ernment should give every possible help to their successors. T>Iy reply to that 
is very simple. Your successors will adopt the steps which you have followed 
and if necessary will pass Ordinances and Acts and it will not take them weeks 
pr months to do so. It will take them only a few hours to aciX)mplish* these 
results so that we need not show such solicitude for them.

The main object of my Resolution is to ^sk Grovemment to make a gesture 
in response to the new policy of the Congress and if Grovenunent did so 1 am 
sure that this would be one of the considerations which would weigh seriously 
with Mr. Gandhi and would influence Mr. Gandhi in not reviving civil dis
obedience. The Honourable Sir Henry Craik observed and I rq>eat his words 
that terrorism is not dead and communism a serious meaace We all



[Sir Phiroze Sethna.] ^
entirely agree with him but that is thfe very reason why I suggest to Governiflieiit 
that it is in their own interests to get Mr. Gandhi to co-operate with them 
because with his co-operation they will stamp out terrorism and cointtiunifinli 
from the country sooner than otherwise.

Sir, I repeat I cannot accept the Honourable Sir Henry Craik’s explanations 
nor the recommendation to withdraw my Resolution.

The Honourable Sir HENRY CRAIK : Sir, in reply to the Honourable 
the mover ŝ last observations, I only wish to say that I regret I am a little 
sceptical of the proposition that a popular Government would not dare to 
flout public opinion in the way that the Government of India are now doing. I 
must say my experience of politics rather points to the opposite conclusion. A 
Government whose position and whose retention of office depends on the popular 
vote is, 1 think, more likely to take drastic measures to see that the popular will is 
not expressed against the Government. That, I think, has been the experience 
of recent years in democratic coimtries. The Honourable mover has made an 
eloquent appeal to Government to act on his Resolution as a gesture of recon
ciliation, that is to say, to repeal these enactments with a view to winning over 
our former opponents to co-operation with Government. Now, there again. 
Sir, I fear that experience has shown that the repeal of special enactments has 
not in the past had quite that effect. It will be within the recollection of the 
House that after what was known as the Irwin-Gandhi Pact a large number 
of special Ordinances were repealed. Well, I cannot remember that that led 
to any very cordial reconciliation between Congress and Government, In fact, 
my recollection of that event is that the majority of the followers of Congress 
availed themselves of the repeal of those special enactments as an oppor
tunity for recuperating their resources and for thinking out fifesh schemes for 
the embarrassment of Government. No, Sir, I am a little sceptical of the 
value of these “ gestures in conciliating your political opponents. I wafii 
glad to hear my Honourable friend make it plain that he did not intend that his 
Resolution should apply to those sections of the central Act which control the 
press and I am sorry if I misrepresented the intention of his Resolution but 
certainly, as I read it, I thought that he meant us to let the entire Act lapse. 
I am glad that on that point at any rate he is in agreement with me, that is, in 
admitting the necessity of some form of control of the press.

Finally, Sir, I can only say that I am sorry that my Honourable friend doea 
not see his way to withdraw his Resolution and, as he has come to that conclu
sion, I can only ask the House to reject this Motion, (Applause.)

T h e  H o n o u rable  t h e  PRESIDENT : Resolution moved :
“  That this Council reoommendu to tho Governor General in Council that having regard* 

to tho improvement in the political situation, and in particular to the decision of the Indian 
National Congross to suspend civil disobedience and to contest elections to legislatures, he 
may be pleased to make a declaration that the repressive legislation enacted with a 
view to meeting and putting down the civil disobedience movement wUl not be re-enacted 
after the expiry of its time-Umit, provided that in the meanwhile civil disobedience is not 
revived/’ ,

'The Question is :
That that Resolution be adopted. ’̂
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AYES—8.
The Council divided:

Banerjee, th© Honourable Mr. Jagadisli 
Chandra.

Chari, the Honourablo Mr. P. 0. D.
Ghosh Maiilik, the Honourable Mr. Satyen
dra Chandra.

HoBsain Imam, the Honourable Mr.

Jagdiflh Prasad, the Honourable Rai Baha
dur Lala.

Ram Saran Daa, the Honourable Rai 
Bahadur Laia.

Sapru, the Honourable Pandit Prakash 
Narain.

Sethna, the Honourable Sir Phiroze.

NOES--26.

Akbar Kljan, the Honourable Major Nawab 
Sir Mahomed.

Oharanjit Singh, the Honourable Raja.
Choksy, the Honourable Khan Bahadur I)r. 

Sir Nasarvanji.

Coinmander-in-Chief, His Excellency the.
DevadoHs, the Honourable Sir David.
Fazl-i-Husain, the Honourable Khan Baha
dur Mian Sir.

Gladstone, the Honourable Mr. S. D.
Glass, tlio Honourable Mr. J. B.
Hallett, tlio Honourablo Mr. M. G.
Hidayatallah, the Honourablo Sir Ghulaui 
Husain.

Menon, the Honourable Diwan Bahadur 
Sir Ramunni.

Miller, the Honourable Mr. E.
MitoheU, the Honourable Mr. D. G.

The motion was negatived.

Muhammad Din, the Honourablo Khan 
Bahadur Chaudri.

Nair, the Honourable Mr. C. Govindan.
Noon, the Honourable Nawab Malik 

Mohammad Hayat Elhan.
Parsons, the Honourable Sir Alan.
Philip, the Honourable Mr. C. L.
Raghunandan Prasad Singh, the Honourable 
Raja.

Ray of Dinajpur, the Honourable Maharaja 
Jagadish Nath.

Raza Ali, the Honourablo Saiyid.
RusseU, the Honourable Sir Guthrie. 
Stewart, the Honourable Mr. P. W. 
Stewart, the Honourable Mr. T. A. 
Suhrawardy, tho Honourable Mr. Mahmood. 
Wingate, the Honourable Mr. R. £r L.

HINDU WOMAN’S INHERITANCE BILL.
T he H o n o cb a b le  Mr. P. C. D. CHARI (Burma: General); Sir, I 

beg to move :
“  For leave to introduce a Bill to amend the Hindu Law of inheritance in certain 

respects and entitling women to certain rights to the property of a joint Hindu family 
and to a share of inheritance on partition.”

Sir, I will not detain the House long in asking for leave to introduce the 
Bill. It is Well known that under Hindu Law a woman is excluded from 
inheritance and from the right to the property of the father or the grand-father. 
This system is too archaic and requires modification in the light of modem con
ditions. Almost every system of law gives the woman a share in the family 
properties and a right to partition. My object in btinging forward this Bill is 
this: no social refimu intended to improve the status of women can be efEeotive 
KlOiO0  I
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unless she is placed on the same footing as men as regards the right to property 
and inheritance. The Bill seeks to pla^ the Hindu woman on the same footing 
as man with regard to property belonging to a joint Hindu family.

Sir, I move.
The Motion was adopted.
The H6N0tJBABLB Mu. P. C. D. C95ARI: Sir, I introduce the Bill.
The Honourable the PEESIDENT : The next Motion of the Honour* 

able Mr. Chari is to circulate this Bill, which has ju s t  been introduced, for the 
purpose of eliciting opinion thereon. -1 must draw the attention of the Council 
to the fact that this motion makes a serious departure from the well-established 
convention of this House. That well-established convention is that on the day 
on which a motion is made to introduce a Bill, another motion either to circu
late or to appoint a Select Committee or to take the Bill into consideration is not 
usual. I must point out to Honourable Members that the Honourable Mr. 
Chari is perfectly within his rights and iiat if he insists, I have no other alter
native but to allow him to make the motion. Standing Order 37 says :

When a Bill in introduced, or on ho me subsequent occaflion, the Member in charge 
may make one of the following motions in regard to his Bill, namely :

(1 ) that it be taken into oonsideration * * * ; or
(2) that it be referred to a Select Committee ; or
{B} that it be oirculated for the purpose of eliciting opinion thereon **.

There is however one important condition imposed by the proviso and that 
is that copies of the Bill have been made available for the use of Members three 
clear days before the day on which the motion is made. The Honourable Mr. 
Chari's Bill I understand was circulated three days prior to this day and there
fore technically he is within his rights. Imaypointoutthat twoof my dis
tinguished predecessors have allowed this practice in the past. The late Sir 
Alexander Muddiman, in 1922, permitted a similar motion. A motion for leave 
to introduce h. Bill was first made and on the same day a motion for circulation 
was also allowed and adopted. But at that time the point regarding the cpnven- 
tdon was not at all raised. This was just a year after the first Council of State 
was established. Sir Montagu Butler also permitted a similar motion to be 
adopted immediately after the itot*K)ductioil of a Bill, This was in 1924 when the 
Honourable Sir Arthur Froom made a similar motion. Lately, X find that 
in the other House a similar motion was permitted by my brother President. 
I will just read a passage from his ruling as I entirely agree with the dictum 
laid down there. The Honourable the President of the Assembly said :

Since copies of the Bill liave been made available to Honourable Members in time, 
according to Standing Order 38 ” ,—which is equivalent to our Standing Order 37,— “ the 
Chair has no right to prevent the Honourable Menibdr if he chooDes to do c» from m«Jcing 
such a .motion, because a positive right inferred by ̂ he standing order oannot be negatived 
by the fbrce of convention
This is my own personal feeling, tJiat a standing order cannot be thrown over
board and that a convention can imder no circumstances over ride the clear 
]|)roviflions of a standing order made under the (Jovernment of India Act. But



at the same time I am not disposed to disturb or interrupt the conv îitiQn 
which has arisen and I would appeal to my Honour îble friend Mr. Chari to 
reconsider his position. I must point out that this order regarding a second 
motion to be made that very day is founded upon good reasons, and Ijhe 
reasons are obvious. Today of course the motion is to refer the Bill for circula
tion ; but suppose any Honourable Member tomorrow or on a similar occasion 
arising makes a motion to take the Bill into consideration. Think of the 
serious inconvenience and hardship which would be felt by other Honourabfe 
Miembers and the inconvenience felt by the Department in charge. Unless 
my Honourable friend has to leave Simla immediately and will not be present 
at the next non-official meeting which is on the 5th September, I would advise 
him not to disturb this convention, well established for many years and for 
obvious and sound reasons. I would therefore ask him to reconsider his de
cision. But if he insists on exercising his right, I have no option but to allow 
him to move.

T he H onoubabls Mr . P. C. D. CHARI: Sir, in view of what has frilen 
from you I would prefer to move this on the next non-official day, which is the 
5th September.

T he H onourable the PRESIDENT : Thank you.

HINDU BILL.

(The Honourable Rai Bahadur Lala Mathura Prasad Mehrotra in whose 
name stood the next Resolution* was not present when called on.)

RESOLUTION RE ABOLITION OF VICEROY’S COMMISSIONS.

The Honourable Pandit PRAKASH NARAIN SAPRU (United 
Piovinoes Southern : Non-Muhammadan): Sir, I rise to move ;

Tliat this Council recommends to the Governor General in CJowncil that Viceroy’s 
ooinmissions in the Indianized units of the army should not be aboliuhed

Sir, I am asking in this Resolution the Government and the military au
thorities to reconsider their decision in regard to the abolition of Viceroy’s 
commissions. The scheme of Indianization which has commended itself 
to the Government contemplates what may be called the segregation of Indian 
King’s commissioned officers. They will be posted to units selected for Indian
ization. They will have no chance of selecting the unit they wish to serve 
in. As a corollary to this scheme it has been decided to abolish the Viceroy’s 
commission in these units. Therefore the elimination of the Viceroy’s com
mission is, according to the official view, a necessary concomitant of the policy 
of segregated Indianized units. Sir, as far as I have been able to understand 
it, the argument is that if you accept the principle that it is desirable to have 
Indianized units and segregate Indians, you have to go further tod accept 
the position that the Viceroy’s commissioned officer in those units would hi. 
an anachronism. Now, Sir, in this Resolution I am hot raising any question 
directly as to the policy of what I may call segregation of Indians, but as the 
two questions are to a great extent interdependent, the position in regard t(; 
one being, dependent on the other, it is necessary to state that Indian opinion

* “  Thia, QpuncU rocommemlfl to the Governor Genen^ iî  Co^ncil to ^xompt
factories estliHlî ed oô operatiTO linê  frpm tlie exoi8e4aty. **



[Pandit Prakash Narain Sapni.]
i8 wholly and irreconcilably opposed to this policy of segregation. The argu
ments against this policy of segregation have been stated with admirable 
ability in the Report of the Skeen Committee and also in the very able minutes 
of dissent by Sir Abdur Rahim and Sir Sivaswamy Aiyar. I will just refer to 
paragraph 9 of the minute of Sir Abdur Rahim, where he has summed 
up the whole case :

We hold that the process of Indianizmg should go on simultaneously in all th^ 
(Uvisions of the Indian Army. We are decidefiy of the opinion that a general policy ô  
segregating Indian and English officers in different divisions of the Indian Army is certain 
to give rise to considerable difficulties, hampering the development of that feeling of oom- 
radmhip which at thifl stage is so essential in the interests of efficiency. It is calculated 
to breed mistrust and jealousies and to give rise to embarrassments when questions of 
promotions to higher commands wiD arise in a concrete form. With the experience 
that we had in the civil departments of Grovemment, wo feel it our duty to im^ess upon 
the Gk>vemment the necessity for guarding at the very outset against such risks as the 
poUoy of segregation is bound to involve. No one can be more anxious than we are that 
OUT Indian officers should accept fuU respoijisibility for leadersliip of tlie Indian Army as 
soon as possible, but so long as at least half of the oflfioer establishment of the army is not 
Indianized the proper pohcy is to encourage co-operation and not to enforce segrtgation. 
The Skeen Committee, I find, also eitpressed the same view in no ambiguous language
Now, Sir, the basic assumption of the official scheme is that Indianization is 
an experiment whose results have to be carefully watched. That is a position 
to which we Indian nationalists cannot agree. It is a position which is not 
consistent with the Resolution of the Defence Sub-Committee of the Round 
Table Conference, which said that with the advent of the new political struc
ture Indians must take an increasing share in the defence of the country. 
What Indian opinion will alone regard as satisfactory is what I may call plan
ned effort at definite Indianization within a reasonable period of time, so that 
India may be able to assume the responsibility of a complete dominion within 
the meaning of the Statute of Westminster. There is, therefore, this serious 
divergence of opinion between the British and Indian point of view. Nothing 
less so far as we are concerned will or can satisfy us. Therefore the position 
ifi that the principle of Indianized units having been accepted, it is argued 
that the Viceroy’s commissioned oflficcr is an anachronism as no such officer 
exists in the army of any other European country and Indian commissioned 
officers should not be in need of support from a class of officers intermediate 
between them and the non-commissioned ranlcs. That is the argument, Sir. 
This argument might have had some force if a complete policy of Indiani
zation involving the stoppage of British recruitment and elimination of British 
troops was being followed. But that is not the case. The result from our 
point of view of the elimination of the Viceroy's commissioned officers will be 
that, while on paper the Government are able to show an actual increase in the 
number of commissions, in point of actual fact there will be no real increase 
in the pace of IndianLzation. Sir Abdur Rahim in his very able minute has 
pointed out that the old intake of 29 cadets a year at Sandhurst supplemented 
by the Viceroy's commissions would have sufficed to Indianize one complete 
division and one cavalry brigade in the same period as is contemplated by 
t^e new scheme.

Now, Sir, it is true that the Indian officer who will replace the Viceroy’s 
commisaioned officer will get a better pay and have a higher status, but these
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are gains merely personal to him ; they do not speed up the prooeas of Indiani- 
zation ; they do not mean anything so far as the country is concerned. The 
result of the elimination of the Viceroy’s commissioned officers whidi is, as I 
have said, a corollary of the policy of Indianization is that the Resolution of 
the Defence Sub-Committee that there should be substantial increase in Indiani
zation has been practically negatived. That Resolution remains a dead letter. 
For—and it is important to stress this—the intake of 60 is accompanied by the 
condition that the graduates of the new Indian Military College will displace 
the present Viceroy’s commissioned officers, a condition which makes the 
advance from 29 to 60 illusory and shadowy.

Sir, I am not very well acquainted with the army organization, but as far 
as I have been able to understand it, the position seems to be that in a unit there 
are at present 12 to 14 King’s commissioned officers and 19 Viceroy’s com
missioned officers. The proposal hereafter is that each Indianized unit should 
consist of 28 King’s commissioned officers. Therefore the position hereafter 
will be that nearly half of the men annually recruited will take the place of the 
Viceroy’s commissioned officers. The result is that the pace of Indianization 
will be retarded and with the advance of the new political structure, Indians 
will not be able to take an increasing part in the defence of the country, and all 
this because of the policy of segregation of Indianized units. Sir, the new 
Military College with its initial intake of 60 a year would have, if the Viceroy’s 
commissioned officers had not been abolished, served to Indianize tw'o divisions 
and two cavalry brigades with a little more cost than what would be required 
now to Indianize one complete division and one cavalry brigade. Therefore 
the scheme as it has actually commended itself to the military authorities is 
also open to objection from a fiiuincial point of view as it will cost more than it 
need have. We shall now spend on Indianization of one division what would 
have very nearly sufficed to Indianize two divisions. Sir, a simultaneous pro
cess of Indianization of all the units would have avoided all this ; it would not 
have necessitated the elimination of the Viceroy’  ̂commissioned officer in one 
unit and his retention in other units. It would have contributed, as Sir Abdur 
Rahim has pointed out, tô  the growth of a feeling of comradeship among the 
officers, British and Indian, and not give rise to suspicion and embarrassment 
when questions of command arise in future. Sir, if you were taking a big step 
towards Indianization it might have been possible to reconcile oneself to this 
segregation, but as you are not doing this, the result is that, as your policy 
necessitates the abolition of the Viceroy’s commission, you are inceasing the 
annual intake on paper but in fact not doing anything to accelerate the pace 
of Indianization. Even if that intake were not accompanied by any such 
reservation as now, namely, the abolition of the Viceroy’s commissioned officer, 
it would still be re^rded as exceedingly slow not by extreme Indian politicians 
but by what may be called moderate Indian politicians.

Sir, there is another consideration to which I would invite the attention of 
the House. The effect of the abolition of the Viceroy’s commissioned officer 
on Indianization and the further difficulty in recruitment, which the decision 
creates, are aspects on which it is necessary to lay some stress. I stress them as 
arguments against the abolition of the Viceroy’s commissioned officer. Your 
argument is. Sir, as I understand it, that you had to abolish these Viceroy’s 
oommissioned officers as you see no reason why Indian units should have
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Viceroy’s commissioned officers. Our answer is that we are not responsible 
for the policy of segregation; we are opposed to i t ; you are responsible for it. 
It iŝ -----

H is E xobiJxBNcy the COMMANDER-in-CHIEF ; Nor are you respon
sible for the defence of this country.

The H o n o u ra b le  P a n d it PRAKASH Nx\RAIN SAPRU : So far as that 
question is concerned, it is for the British Grovemmentto answer and it does 
not lie in the mouth of any Britisher to say that we are not capable of defendipg 
ourselves after the policy that has been followed during the last 50 or 60 years.

What will be the position now ? Viceroy’s commissioned officers will be 
abolished in Indianized units only ; they will be retained in units which are to 
be officered by Britishers. Just consider the effect of this decision upon the 
quality of recruits to Indianized units ? The non-Indianized units will be 
more popular with the recruiting classes because they will have more chances 
of promotion in those units as it will be possible for a private to rise to the posi
tion of a Viceroy’s commissioned officer in an Indian unit officered by BritiBh- 
ers. Therefore the popularity of Indianized units will suffer with the okas 
from which the average recruit is drawn. It is to be apprehended that there 
will be lêHS efficiency so far as Indianized units are concerned and then after 
20 years you will say that the Indianized units have not given a good acoquut 
of themselves and therefore Indianization has not been the success you tiu>ught 
it would be. Sir, my point is that you will by this policy lower the character 
and quality of recruits to Indianized units. If the Viceroy’s commissioned 
officers had been abolished in all units of the Indian Army, there would have 
been no danger of this, but you are abolishing these ranks in one class of the army 
and you are retaining these ranlffl in the other classes of the army. The neces 
sary result of this will be that there will be differentiation between the two 
classes of officers, between the Indian officer and the British officer. You say 
that the Indian officer ought not to shirk his responsibility, that he ought to be 
prepared to a^ as a platoon commander. Let that be so ; but the inevitable 
result of this will be that so far as the status, dignity and the position of the 
Indian officer is concerned, it will suffer in the eyes of his British officers, it will 
also suffer in the eyes of the rank and file of the army. Then I come to the 
argument that such officers do not exist in the anny of any other country. 
Well, Sir, our country is a very peculiar one. We have had this system of army 
organization for a very long time and the burden of proving that there is some
thing wrong with this army organization is upon those who desire a diange in 
the present system of army organization. 1 say our country is a peculiar one, 
because it must be remembered that we have got a Government wluch is not 
national. Other countries have got national Governments, and that makes a 
vast difference. There is no use referring us to the army organization of other 
countries. The present organization has time and tradition behind it and the 
burden of proving that the change is desirable is upon you. The removal of the 
intermediate link may or may not be desirable on theoretical or expert grounds, 
trtit it is, I submit, highly inexpedient to remove it in one l(>ranoh of the army and 
retain it in‘ the othw. If you do this, you will be treating the two classes of 
afficen cffiler ĉitly. ^ ^ e  is no real justification for treatiiig them differently.
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The Indian officern are bound to legard it as an indication of inJferior statufi. 
Sir, it has been said that the prospects of the rank and file will be impspved ijf 
the Viceroy’s conamiasioned officers are aboUsbed in Ind^dzed unite. I do 
not see how.

Hif? E xcellency the COMMANDBR-in-CHIEF : Nobody has ever 
said that.

T he H onourable P andit PRAKASH NARAIN SAPRU * Ihen, 
Sir, by abolishing the Viceroy’s commissioned officers in Indianized imits and 
substituting King’s commissioned officers for them in Indianized unitd, yotli 
are laying an additional burden on the taxpayer because the King’s oomxniS' 
sioned officers cost more than Viceroy’s commissioned officcsrs. Sir, the case 
as I understand it,—I am just summarising it,—for abolition is that there ik 
no need for a Viceroy’s commissioned officer------

T he H onourable the PRESIDENT : You have already" gpne into, 
that.

The Honourable Pandit PRAKASH NARAIN SAPRU: I wa 
 ̂ winding up. I have endeavoured to show, Sir, tha;t np

real case has been made out for the abolition. I have 
alluded to the policy of segregation which is responsible for all this 
trouble. I have endeavoured to show that abolition of these oommisMoi  ̂
in Indianized units is a decision contrary to the letter imd spirit of the Defenae 
Subjects Committee of the Round Table Conference and that there is e v ^ -  
l îiiig to be said against a system which will introduce two systems o f organiw- 
tion side by side in the army. The idea that the Indian Army should be 
modelled on the British pattern immediately is premature. It is a querti<  ̂
which should and can only be properly taken up by the responotble GUxvem- 
ment of the future when all the ranks have been In^anized.

With these remarks, Sir, I commend this Resolution to the acceptance 
of the House.

T he H o n o u ra b le  M a jo r  Nawab S ir MAHOMED AKBAR KHAN 
(North-West Frontier Province: Nominated Non-Qfficial): JSiî  I had no 
wish to p^icipate in. this debate because my knowledge of the army in ^es^ 
days is not up to date but after hearing the arguments of my friend, the Honour
able Mr. Sapru, I have got something to sa,y, Sir. On the one hand, we are 
pressing the Government that there should be retrenchment in the army 
expenditure. On the other hand, when His Excellency the Commander-in- 
Chief comes out ^ th  some proposals then my friend objects to those proposals. 
I do not know what he wants. He said right through his speech that the 
Viceroy’s commission should not be abolished. Well, Sir, if the Indian officer 
of the Viceroy’s commission is abolished how does he know that His Bixoelleinjoy 
the Coxxmiander-in>Chief may not bring the Indian Army on the same tines aa 
the British Army ? In the British Army there are King’s commissioi;^ offieecs 
and warrant officers. If these are replaced by Indian officers in future, 1 do 
not know whether it will be the King’s commission or whether it will be a 
comnussion like those prevailing in the colonies. Whatever is settled. Sir, 
that is still a question to be decided but if Indian officers with the Viceroy’s 
comitoisaions are abolished, they can very easily be replaced by the warrant 
rank just as exists in the British Army. And I take it for giM^ed, « r ,  thoit
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wien they get the warrant and non-commissioned rank, they will be paid 
considerably less than now. Sir, I do not know if the Honourable Mr. Sapru 
is correct in saying that there will be 28 oflScers in future—I have my doubts. 
I know nothing about what is being contemplated under the new constitution 
but if the strength of the British officers remains as it is at present, 14 or 15 
officers, and the Viceroy’s commissioned officers are done away with and they 
are replaced by warrant rank, I think there will be considerable retrenchment 
made in the expenses. But as I am not aware of what is being contemplated, 
Sir, so I said from the very beginning that I am not in a position to say much 
on the subject. As for my own impression, Sir, I heartily agree with my 
Honourable friend when he says that the Indian officers have been the back: 
bone— myself called them the tower of the Indian Army, and in the past 
wars and from the days of the East India Company, the Indian officer has been 
a tower of strength to the Indian Army. But what is to come I do not know. 
And when we are not certain as to what is being contemplated, I think my 
Honourable friend Mr. Sapru would be well advised to leave it to the choice 
of His Excellency the Commander-in-Chief for the present because he is the 
head of the army and when he is contemplating something I think it will be for 
the good of India. We are not in a position to know so much what our require
ments are and what our requirements are going to be. His Excellency the 
Oommander-in-Chief is the best judge. He is the head of the Indian Army 
here. For me it is a difficult position. Fortunately, my friend the Honour
able Mr. Sapru is not in the same position as I am. I am a pensioned officer 
of the army and I believe that in the army a junior has no right to discuss the 
merits or demerits of a superior officer or of his proposal, but here I £md that 
the Honourable Mr. Sapru has been discussing things very freely and I would 
advise him to leave it to the discretion of His Excellency the Commander-in- 
Chief because he can be the best judge of what he is going to undertake and 
I think that his proposal will at any rate bring in a considerable reduction in 
the army expenditure.

The H onourable the PRESIDENT : This will be a convenient stage 
to adjourn. The debate wiU be resumed on the next non-official day.

STATEMENT OF BUSINESS.
The Honoubablb Khan Bahadur Mian Sir FAZL-I-HUSAIN (Leader 

of the House): Sir, the Council will not meet tomorrow and on Thursday, 
the 30th August, for the transaction of any business. Janam Ashtmiy the 
Leader of the Opposition informs me, falls on the 31st. I therefore suggest 
that the Council meet at 10-30 a.m. on Saturday, the 1st September, when the 
Petroleum Bill, and the Iron and Steel Duties Bill, which has been laid on the 
table today, will foe taken up and, if the business on the order paper is not 
concluded) it will be continued on Monday, the 3rd September.

The Council then adjourned till Half Past Ten on̂  Saturday, the 1st 
September, 1$M«
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